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APPLICATION NO. 	of ao 
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jdndent(s) U. 0 1 	0 
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'Avoate for Applicant(s)  

4 

Order of the Tribuna' 

Heard Pir. U.K.Nair, learned counsel 

for the applicant. 

The application is admitted. Call 

for the records. 

I,ssue notice as to why the directior 

corained in letter No.E/210/46 Pt.III(T) 

Comml.(Loose) dated 310.2002 Por re-depl-

oyment against OBC DR quota shall not be 

suspended. Returnable by three weeks. 

Mr.S.Sengupta, learned counsel 

acpepts notice on behalf of the responde-

nts, 

b 	of the Registry 
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Date 

4.2.02 
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Ct  tn 4/ 

Zv . 
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Ifl the'eantime, the direction cont-

ained j;" letter P4o.E/210/46 Pt,III(T) 

Câmml.Locise dated 31.1.2002tarrè-depl-

oyment of General category surplus againsi 

0BC OR .uota, shall remain suspended. 

List on 28.2.2002 for order. 

Uk- 

mb 
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Piember 	 Vice-Chairman 
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30.4, 

- 	 0.I. tio.35 of 2002 

,NotesoftheRcgstry 	Ditet 	OrderoftneTcthuuaIO 

List on 26.3.2002 to enable the 

Respondents. to file un tten statement, 

= In the meantime, interim order dated 
.2,2002 shall cantinUø. 

Mem ber 
	 Vice-Chairman 

List an 30.4.2002to enable the 

Rssponents to file written statement. 
0 

Member 	 Vioe-Ctairmaa 

No written statnent so far 
filed. The case may now be 11ste4 for 
hearing on 24.5.02. The applicant may 
file rejoinder if any &  within two weeks. 

Member Vke_Chairmanh 
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la did f21D2- 
	 8.2.02 
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mb 

26.3.02 

O, qcz2 
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L'itx 
24.? • 02 - 
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On the prayer of learned munsel 

for the applicant case is adjourned to' 
24.6.02 for hearing. 

tcL   G~ 
Muber ViceChairma ,- 

( 	' 
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Q,A .35/2002 

the Reisty1[ Datel 	
Order of the Tribunal 

	

24.7,2002 	No Division Bench today. The matter 

may, now be listed ror ,  hearing on 31.7.02 

i . Vice-Chair4n 

bb 

i-rn- 
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I 	6.8.02 	 Judgment dolivered in open curt, 
tLCPLLO1 	 kept in sepa rate sheets. The application 

t1)h 	 i dismissed 	terms or the order. No 

or as to costs. 

Member 	 Vice—Chairma.n 
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0.A .35/2002 

Notes of the Registry' Date 
Order of the Trjbunal 

I.  

	

. 24.7,2002 	No Djvisio.n Bench today. The matter 

may flow be listed For hearing on 31.7.02. 

Vce-Chairiqan 

bb 
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6.8.02 	 3udgrneht d £vra in opBn Court, 

kept in separate sheat. The application 

is aiamissed in termo or the order. No 

order as tp,  cat. 
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CENTRAL ADMINISTRATIVETRIBUJj 
GUWAjiJTI BENCH 

t. 
/ Original Appli ation No. 35 of 2002 

Date of 

The N.F. Railway OBC Employees Association 
and two others 

Petitioner(3) 

Nr B.P. Katokey, Mr U.K. Nair and 

Advocate for the 
Versus... 	 Petitioner(s) 

The Union of IlTdia and others 	

. 	Resr)rident( .) 

.Snaupta, Railway Counsel 

R€.3ponden 

THE HON'BLjj' MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HCN'BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

Whether Reporters of local  judgment ? 	 Papers may be aliowd tu see the 

To be ieferred to the Repoer or not ? 

Whether their Lordships wish to see the fair copy of the J'dmeiit ? 
Whether the Judgm 	

is to be circQ1ted to the Other Benches 

Judgment delivered by Hon'ble : 
Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.35 of 2002 

Date of decision: 	This the 	fl' 	day of August 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

 The N.F. Railway O.B.C. Employees 
Association, represented by its 
Secretary, Shri Binod Chandra Kumar, 
Maligaon, Guwahati. 

 Shri Anjay Kumar, 
Trainee Commercial Clerk, 
N.F. Railway, 	Lumding. 

 Shri Abahy Prasad, 
Commercial Clerk, 
New Bongaigaon, N.F. Railway, 
Assam 	 Applicants 

By Advocates Mr B.P. Katokey, Mr U.K. Nair and 
Ms U. 	Das. 

- 
versus - 

 The Union of India, represented by the 
General Manager, 
N.F. 	Railway, 
Maligaon, Guwahati. 

 The Additional General Manager, 
N.F. 	Railway, 
Maligaon, Guwahati. 

:1  The Railway Board, represented by 
The Secretary, 
New Delhi. 

 The General Manager (P), 
N.F. 	Railway, 
Maligaon, Guwahati. 

 The Chief Personnel Officer, 
N.F. Railway, 
Maligaon, Guwahati. 

 The Divisional Railway Manager, 
N.F. Railway, Alipurduar Junction, 
Alipurduar. 	 Respondents 

By Advocate Mr S. Sengupta, Railway Counsel. 
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CHOWDHURY. J. (V.C.) 

The legality and validity of the communication 

No.E/210/46 Pt.III(T)Comml. (Loose) dated 31.1.2002 is the 

subject matter of challenge in this application. By the 

said communication the authority clarified the position on 

the redeployment of surplus Coach Attendants, which reads 

as follows: 

"Your attention is invited to this office letter 
of even number dated 26-07-2001 and 04-12-2001 
wherein it was intimated that the exchange of roster 
point is not permissible in absence of adequate 
number of OBC candidates. 

The above issue was further examined in 
reference to GS/NFREtJ/PNO & GS/NFRMU/PNO's letter 
under reference and it has been further decided by 
AGM/MLG as under 

"Question of de-reserving does not arise but 
general category surplus staff may be re-deployed 
against OBC DR Quota and backlog through forward." 

Necessary 	action 	may 	please 	be 	taken 
accordingly." 

The applicant assailed the aforementioned action of the 

respondents as arbitrary and discriminatory seriously 

encroaching upon the rights of the employees belonging to 

the OBC community. 

2. 	Mr B.P. Katokey, learned counsel for the applicants, 

assisted by Mr U.K.Nair and Ms U. Das, Advocates, contended 

that the aforementioned action of the respondents miiitated 

against the constitutional protection safeguarded by the 

Constitution, read with the reservation policy. The learned 

Sr. Counsel, referring to the Judgment of the Supreme Court 

in R.K. :Sabharwal Vs. State of Punjab and others, submitted 

that the Supreme Court had already declared that 

reservation of jobs for backward classes (SC/ST/OBC) was to 

apply to posts and not to vacancies and stipulated that 

I 
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vacancy based roster would be made to operate only till 

such time as the reservation of persons belonging to the 

reserved categories in a cadre reached the prescribed 

percentage of reservation. In terms of the decision of the 

Supreme Court, the Government of India issued instructions 

to replace the vacancy based roster with a post based 

roster system. The Ministry of Railways also in terms of 

the decision of the Supreme Court and in tune with the 

Government of India the vacancy based roster system was 

abolished and replaced it with the post based roster 

system. The impugned action of the respondents runs counter 

to the law laid down by the Supreme Court and the professed 

policy of the Railways. The learned Sr. Counsel also 

assailed the competence of the General Manager of N.F. 

Railway in issuing such instructions. 

3. 	The Railway Authority opposed the plea of the 

applicants and submitted its written statement in support 

of is stand. Mr S. Sengupta, learned Railway Counsel, 

strenuously refuted the contention of Mr B.P. Katokey. Mr 

Sengupta also raised the preliminary objection as to the 

maintainability fo the application. The learned counsel 

contended that the applicants are not the persons 

aggrieved. Refuting the contention of Mr Sengupta, Mr 

B.P. Katokey, the learned Sr. Counsel for the applicants, 

referred to the order passed in M.P.No.96 of 2002 allowing 

the impleadment of applicant Nos.2 and 3. The learned Sr. 

Counsel for the applicants submitted that the applicant 

Nos.2 and 3 are the persons aggrieved and the Associatiofl.:' 

is also espousing the cause of the members including the 

applicant Nos.2 and 3. The learned Sr. Counsel submitted 

that the present application is maintainable and is in 

1 

 conformity with Rule 4(5)(b) of the Central Administrative 
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Tribunal (Procedure) Rules, 1987. Since the applicant Nos.2 

and 3 are the persons affected, the application is 

maintainable in law. Countering the submission of Mr B.P. 

Katokey, Mr S. Sengupta submitted that the applicant Nos.2 

and 3 have already been appointed as Trainee Commercial 

Clerk in Grade 'C' and therefore, these two persons are not 

affected by the impugned action of the respondents. Mr 

B.P. Katokey did not dispute that the applicant Nos.2 and 3 

are already appointed as Trainee Commercial Clerk, a Grade 

'C' post. The impugned Notification pertains to 

redeployment of surplus Coach Attendants in Ticket 

Collector Category. There is no dispute that the Commercial 

Clerks are of the category of Ticket Collector. It is also 

a Group 'C' post. Seemingly, the notification did not 

impiñgeOn the rights of: the ap1icànt Nos.2 and 3..Therefore, 

the applicant Nos.2 and 3 cannot be said to be persons 

aggrieved. A person aggrieved is that person who is 

obviously affected by the decision making process. The 

applicants are already redeployed as Comercial Clerk, a 

Group 'C' post. Naturally, these two persons cannot be said 

to be persons aggrieved. There is no cause of action 

against the respondents so far applicant Nos.2 and 3 are 

concerned. In the absence of any cause of action for 

applicant Nos.2 and 3 the applicant No.1 is not competent 

to pursue the matter under Section 19 of the Administrative 

Tribunals Act, 1985. The N.F. Railway OEC Employees 

Association is not a person aggrieved under Section 19 of 

the Act in the light of the decision rendered by this 

Tribunal in All India P&T Accounts and Finance Officers' 

Association Vs. Union of India and others, O.A.No.56 of 

2002, disposed of on 18.7.2002. Situated thus, Mr B.P. 

Katokey ....... 
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Katokey contended that the impugned action of the 

respondents are wholly unlawful and unconstitutional and 

therefore, for ends of justice it is a fit case in which 

the Tribunal is required to invoke its jurisdiction to 

protect and preserve the public interest and to remove 

injustice. 

Needless to state that the Tribunal is a creature of 

the statute and it does not have any plenary jurisdiction 

and for that matter any plenary power. As per the statutory 

provisions the Tribunal is authorised to accord permission 

to an association provided that at least one affected 

person joins such an application. The two persons, namely 

Shri Anjay Kumar and Shri Abahy Prasad who joined with 

the applicant No.1 does not have any cause of action. 

"Quando aliquid prohibetur, prohibetur et omne per quod 

devenitur ad illud: When something is prohibited, all 

implied things are also prohibited." 

For all the reasons stated above, we are constrained 

to dismiss the application on the preliminary ground alone 

as not maintainable. 

The application is accordingly dismissed. There 

shall, however, be no order as to costs. 

K. K. SHARMA ) 	 ( D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 
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1:1. cat. I 	nder 	ion I 9 	of 	the 	Centre 1 
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E:ETWEEN 

NF 	Railway 	0.13.0 
	

Em p i oyeos 
jet: ion 	rep 	:nf' d 

	
by 	its 

Shr I 	13:i nod ChendF'a 
	

K LUflS 
14 LI< 	 . .... 

:i. cant. 

	

:1. 	c:i 1 1 nc: J. a 	i epr esen I: d 	byt ho 
Genera I 	M::ncr 	N F 	Re I Iways 

cia c n Guwa  

2. The dd . t lone I Ge nor a]. Mane rio  r 	NF 
Rail, ways Mel .i geon Guwa ha 1 J. 

. The Re :i I way B::'a r d r of:1 r e so n ted by I t a 
e tar y Re :i I h awe n Now IDe I h I 

4 	The Ienere I Me....eqe .....: , 	J. lweys 
Mel i. cieon  Guwahe I; I 

5. The C; hi I Fe r son no 1 Of -  lice r 
Ra.i. I ways Ma]. :i cia: n Guwaha t I 

6 	The I) :i via i one 1 R; II way Manager 	NF 

	

1 Rail way 	P1 J. purduar 	Junct ion 

r.3 	ii. 	1 

DETPJLEOFP1FFL. I C:(TI ON 

J. 	PPiF.TICUL..iRS 	OF 	THE FRDE:.R P1 I N8T 	W•1 I Cli 	THE 
1PPLIC:iTIONISMPDF. 

The present epp:L :i cat ion is pro ferred aq.i net the 

hi t. r a r y and illegal ec t i or 

Pea r.:o n dent: s i ri do Cl cI i n t t c' f :1 3. 1 

Other }3ac kwsr ci Classes I 

ct n 	1; he 	p  a rt 	f 	1; 

up t. he pc at: s meant. for 

A. 	 ........ 
L. 	 I... ::k U 	1± 	U I 	 3. ._ ' 0 
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'H 

C:llcc:t:cirs 	!;r'cuc:hce r'ie"s]. 

violation of 	the 	I nstruc:i::i::ns 	passEd :1. n 	i,i'i:is ::::::nnec:'l; ion 

by 	1; 'e Railway Baa r d an ci 1; her a by de priving can dida t es 

bel o nging 1:: I::: 	t ha 	C)13C 	c ommu n it i es 0 1 	their I ccj I 'I; I ma'. 

dues 

Th :i. s app li c ai; I cci 	:1. sal also directed 	acia I nst: 	the 

:i esuanc e of 	the 	let ter 	dated 21 	12 2?)O2 by' I 

sanc ti on has 	been 	accorded 	for redep 1 oyme it 	of 

u n reserve ci cat e qo r y 	ca rid :i cia tee a a :i. ne t 	t he 	posts meant 

or 	can ci I cia tee 	ci 1 	0 t lier 	Backward C 1 asses by 	a n  

hr I tv aut;c' not i:cmpetent 	to 

Jl.JRI ED I CT JON 0F TM! TP 

The app]. ii:: ant: ciec 1 ares 1; hat t: he subject matter 	in  

respect of whi ': h the app ii. cat ion is made is w i thin the 

jur isth ct: icri of this lIon bie 1 r :i. bunsi 

3, L.IMITiiTION 

The 	app TI cant 	further 	decl a res 	that 	the 

3.):li I c:ai. i'::'ri i s  within the limitation per lcd 	prescribed 

..rc:icr 	¶3E:::t; :L::Ii 21 ci f the Adm i n istrative Tr :1. buns is 	r':: I; 

::oJ 

4. ELiCTS OF THE CSE 

4. 1 That the Applicant asso': :1. at ion is an assc'c: 1st 1 on 

re cocci 1 sed by the Reepc'n cia rit ....it bc ri t I es and was set up 

by employees Li ncier the F:es pc ndc nt s be I ci nci :1 nçi to t: he OBC 

c ommc. .... :i i Es w :i t h a v I ew to pro 1:; cc t and adva the 

crest of the member....: of the I r ': ommun ii; y The members 

of the A ppl icant asso'::: :iat ion are cit I ze ne of I nci ia and 

as c h are a ii t I t I cci t ci si the r i. q hi; s p r cite c t i ci ne an 
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privileges as gurentcd by the const i tut :1 on of india.  

4.2 	TFt 1: !• ie iI::! 1 :1 i::ant:. 	•cc...i at. i :n has by way.  c 1 	1; hIs 

app I :1 : at I ;:'n 	r a I sed a cj r i cvanc e against 	t: lie a r ! I 1; a r y 

aric•i 	I I 1. eqa I action on 1; he pe.r t. c' I tJ e 	F.f3::n dE ri t S 	in  

deciding 	to 	I : .1]. 	up 	the 	c:ti re .: : 	recri ..t i t:mnl; 	q:; 

_.I_.Lt... 	. 	... 	r,. 	- 	. ..J._J....i. ....... 	..c. 	.,... 	., 
'ic'..LiKL.)it 	iLir 	.JDL.. 	i...c:iflLii.L 	 iN 	i•ili 	'...i..ir 	 ..ii 	Ticket 

cc. 1 .1. a ci; ci r 	by dep ]. cy:iriq qener a 1 	':: ommu n :1. t y 	: a rid :i. cia tee 

a:ta. :1 tie 1: 	the same 	LcrsEcluSnt: upon 	•••••iTiik I rig of 	posts  

.1 	. 	 .1 .1 . p... 	. 	..,. 	.... 	I.. 

Hi 	L.IIi:. 	L.:kk..if 	UI 	'....U::iLI! 	r1i.'_.tfl.JdHiiy 	kIlt 	1.il':1...uIF 	WilL' 	ll:Kd 

sc become surplus were di re: .L1.1 to 	absorbed I n the 

caclr e c 1 TI k at Collectors. A propose I was moo tad to 

ut Ii Isa 17 Di re:: t Recruitment Quota poets 1 y I rig vacant 

in the c a c:ir a of TI c ket Coil r tore mae ni; •f or 

i. 	.. 	.r. 	 . 	I 	 i. .. 	., 

'cit UI Lici. 	 .11 	c lt.i._ir ui uci 	LI 'ci 	iciiUI5 WI Ii...' 	dii 	U'L'...ilIRci 

surp ik..ts due to shrInk I nci ':' f i::cistsin the cadre of Coach 

Attendants. in the Pall ways at pr asiatic F'CiSt Eci.i.)dIJ 

F:cat er System Is being fo 1. 1 owed and t lie p c ce clu r a 

fol lowec:l is that i f for a post reserved for a 

per 1;  1 cu ] a r commun I ty no su I table person I a eva liable 

t lie poet :i. s I. aft ye ':: an 1;  and as suc li the above p r c'pcise 1 

was 	ned r:iciwn i::iy.......a competent aul:: hor I t lea 	ho 1 cii ii 

that 'Exchanqe of Rcist:er pci nt was not perm:iss:ib1e 

F':' lead thus pressure.. was brought upon the au t hor I •I: I Es 

f om par scrs hay :i. nc vested I rite rest. 	for c I nq 	the 

I ssuen : a c:' 1 	l ha I mpucnad letter cia ted 31 G) I 2Qø2 by 

which permission was cranted for redeployment 	of 

General 	cat aqory su r p1 its staff age :i net. OSC: D I re :: 1; 

Recruitment Quo t a The sa :i d c:l :i r act I 0 ri was :1. ssue ci WI t II 

1; he 	st:pu Ia 1  . i:::'r .: 	: deservation is 	no 1. 	par iii lee I his 



Pu rsuan t to issuance of thesa i ci cii ra ':: t i Ofl V i de 1 at 1:5 

dated 31 1 2øl2 pro'::ess is or to 'ii 11 	it:ha posts 

ass r ye ci for OBC c arid :i dat as byre dsp 1 oy :i n q qe ne r a 1 

an dic:a t. as a as inst 1; he came a a ci :1 nt. he eve a 1: t ha siie 

I a.1 .1 i::,wed to mate nIl as the pa r.':: as belonging 1; o the 

OB(:mmiiiun I t :1. as wou 1 ci be dajir-  I veci of t he I n 	I a cii t i mate 

right for being considered Is said posts.  

such this appi :i. cat:ion has bee nf:i led sae[:inq urcient .einc:i 

:i iime ci :i a 1: e r a 1 1 e f 

4,3 That the Applicant states that the Apex Court in 

the case of P K Saharawa 1 -vs- State of Pun jb & Ors 

hal ci that reservatj,::n of jobs for the ba'::kwarcj c lasses 

(sc:/sT/oBc) should apply 120 posts and not vscan: lea and -- 	 - - 
at I pul ated that vacanrv based rr..star can be macis tc.' 

operate on 1 y f:  ill su cii t: :1. me as t he r earesen t t SI C' n of 

persons belonging to reservbd cat c r, j ._, Jr 
 

reachesLI 15 Prescribed percentage of reservation,.  

WI .. ii a view to br mci the po]. icy of n eserva Lion I a 	1 1 I"ie 

:1. h the I aw 15:1 ci clown by the Supreme Cou r 1: 	it was 

cia '::: I cia ci 	by... .....Glove r nment of I nd i a :1 a the Mi a i at ry 	':::' f 

F'ersc'rine 1 Pub ii': Sr :1 evancas and F'ersonne 1 , to replace 

the existing vs ':: an cy base ci r....f er w I t. h a Pcs t Based 

The said proposal was circulated vide  

'2' f f 1 ce r1Einc:'ranidIUm under NI'::' ,. 360 1 /::./'36-Est 	 ciataci 

2.7.97. 	 I ci proposalwas also s. ':: '::: apt ad 	by 	1; he 

ii :1 ni st r y c: f r a Ii ways PUn sua at to [: he acceptance c f .. 

i ci pr '::'p':'sal 	i n all ca cm as 1; he vs ca a cy based r c's tar 

S/S f:m 	has 	[::'e:?r 	a ia'::' ]. :1 s[icec:i 	and 	1; ile 	same 	has 	beni 

i e :' 1 a ':: c:l with a P':'s .L 	ci R'::'s : e-r System.  



I 	H1  

i 
	of the said office Memorandum cJtEd 2.7.97  

is a n ne :: e ci as Pi ii ne :'; u r c•' 1 

4.4 That 	t a (ipp ii cant a ta 1; as t: hate c:ec i. a :i on was 

/ taken to r a dc. ce the number ci f poet a I n the :: ad r a ci f 

and to abc). :h the sei. Ci cadre over a 

par: od c ft. i ma Dus to the shrirkaqe of the sa :1. d cadre 

1 numbs r ci 1 per acne amp 1 oyed under t ha Respcnden t Nc 6 

had been rendered sur 1::: lus The procec:k.Are to be adopted 

for i dent iii cat i. on of surplus posts and the manner and 

met hod by wh :i c h per ecn cia c 1 a red surplus a r e to be 

I i. I 1 	I i I Ii are I 1 j 	down 1 i the Ml 1. .. 	Circular 	issued 

by 	the 	r:2. :1. 1 ay Board \f Ci? 1 E t. tar 	NI::! 	E N3 >11 /9/RE- 

1 	 •••..• 	•., 	 ...I 	.L.....J 	 ...........I 
I 	II1...i) 	I 	)iljj 	II11I(I 	/ 	 I. 	CIII 	IiIk!ijil 	by  

N F 	Rail ways v :1. cia letter dated E / /227/ 1 4$-5 (C) Pt. V 

c:tatad 	993/2324. 

The Applicant craves leave :1 f this 	Hon' hi a 

Tr I bu na 1 to produce a copy ci ft he ....a I d Mae ar 

C: :1. r : U Ia r 	as.....ci when r aqu :i. red c: f:L it to dc:i sc 

4 . 5 	4.. ._.4.. 	... . .............................................. ...... ........... i 
IIKi 	 p:ir 	 in.. ....VI' .....LIiII' ..I 	1)1 	I.IIE 	5IiU 	IIdII.1.r 

circular, as soi:::in as posts are i den i f Ia Ci as aLt r p1 us a 

for ma 1 	cf f 12 a 	or dar 	I a 	r ec:t....I y ec.l 	to 	be 	:i esuad 

SLI r r ends? r I nq Stt : h surplus poets 	I n the case 	of 

shr :1 nk I nct el fe:: ted in the cadre of "Ci::ia::h 	t t en dan t e u 

nc 	su c: h 	ft: r mel 	ci r der 	has been 	:1. esueci t ill 	da tfl 

au r ran der nq the post so dec 1 a red to be 51 ...plus 	The 

prc:v:I. si c:ns of the said c: i rcu].ar Is app! I c:abl a to posts 

r snde red surplus 	cc: neec:i.tsnt on the ':: ha nge ci f 	? r act i I::in 



V 

V: 

and 	jj 	11 or 	f i a 1 	'::: 1 csure 	of 	steam,  I cc':' sheds 

marshall nq yar ckE. cjc:::'dsshsdsancI&;her V edundant 

assets.in absence c: 1 	any 	formal 	notification L'€ :1 nc 

issued 	byt:he cc'm[.:'e . 	.L. 	1: h'::: r i tv 	:1 t 	I S 	not 	1< ':wn 	as 

1: ci 	t he 	r easc: r existing Ic' i 	s i r :1 n La qe effected I ii 	t he 

::'1r? of Coach Attendants.  

4.6 That the Applicant stat es. that consequent upc' n 

:hri rika.ns• effected in the cadre of 	"Cca'::h ittendants'' 

a pr ci pose 1 was mc":' t: en ti: aLec' r b the per sc' ne ec' rendered 

r p1 us a e :1 net the pc'sts available :1 n the ':a.dre of 

Ti cket Ccl le':tc'rs, under the Respondent N'..:' S. The 

vacancy pc'si t ion as available as on date in the cadre 

of T:rckei: Lc'i iectc'rs under (i ipur duar Division s  after 

':: hen qe eve.....bc:' 	1; he P':'st E4ased Rc'ste r 	system 	.1 s as 

lc'ws 

Lrireserved 
B '::: l:'e c:k.'. I e c! ;::ae .. .....6 
Schedu is r Tribe 	 ..... I 

Other Backward 1 i 	 I 

Be If statec: here that the abc've ve':an': lea 

a. rs 	I n is 1 at ion to di is f 	recruitment q....,:.,l.. :: 	:1. 	n the 

	

r . 	... 	......c.. 	.... 	11_............... 

	

.1 	'... 	'....'...'i.....'... 	'..'_'r 

4.7 	That the 	ppi  :1 cant: 	states that in '::':::'nne'::t ion with 

he 	redeployment ,:: f 	persons  is Fi de red su r p 1 i.s 	due to 

shrinkage e f fe':t.sd 	in 	the ':::adre 	of Coach Attendants and 

he :1 r 	absorption against f Ly. 	va:: an':: :1. es eve ii a Li e 	:1 ri the  

cadre of Ti ck et 	Ccli e':: t ci s 	t he Resp'::'ndent No 	E 	r a: sed 

e 	query L's ICY S 	the 	F::esj:::::n dent 	N'::'. 4 as 	to 	whether,  

w h I 1 e reds p 1 ':'yi n ............... s':: ns 	is r de VS c! su r p 1 us 	:1 n t he 



cadre of •i• . . 1 .1..  Collectors 	 . i... .... i• ... .._ .1.. 	.. -. lie 	r'.j.t. 	 '.,er 	.i 

be Cc' ii owed and as to who 1:  hei. he rose r vci pcis I:;  can be 

1 il. 1 e ci up by co nor a 1 ':: at; e cic'  r y candidates. 	The ma 1; for 

was e;am i nod i n dot.ai .is and wasr op lied to by the 

'liii r I. i ii I authorityvide letter dated -  I 

specifying t h f. the Fcc t Basc:cI Roe to r eye L em is to be 

Cc: .1]. c:we ci and cie nor a 1 ':: ate co r y candidates ': an n:: l be 

appo :i nted/ redeployed aqa :i riot pats mponf for reserved 

a to c: r los 

'{':.rs, iç::: 1:1 ,::rl:: is rt'::'t fciaaasa i.c:'ri c: '1 the ccif) :L e; of  

the 	Oat]. c:1 ':c:'mmun I cal; I one and as such craves 	t ho 

indulgence of this Honible Tribunal Ci 'r a direction I 

1; lif 	F cz1::iI::ri  c:ic ii I;'> 	to 	produce copies of 	t: ?i?sa.crIc 	for  

.r.......a.i by this Hori L:'ie Tr iburia]. 

4.8 T ho 1:: 1:: ho ( p p 1 :1 c a. rit; states t Ia 1; ........t o Res pondent No 

/ v :1. do his 1 •.. : or date ci 30. 1 	I r eques to c:l fc' r gr an 1:  of  

pe rm iso :1. on for f 1 .1. linc up the vacant posts meant frr 

reserve cI c a to qo r 1 85 1 n t: ha cadre ci 1 Ticket Collectors  

Cr i ' ii, enlisted coach attendants 1 , ' n n general  

cat ociory can cii do tee wherever candidates be]. 0 nciinri t ci 

reserve ci community as p w Pc's 1: Base rI R'::'s 1; r 	is not 

ova ii able 	The matter was examined and Vi do let t or 

u rider Mem' Nc' .../2 1  i / 4:,F:.L  iii 	T : C'::'mrn .1 ( L..'c'so ) 	cia 1: oc:I 

it WOO clarifier] that it was not wifhin the 

Ru 1 o to ox':: han cet he r c:'s for p:: 1 nt an ci the same can nc t 

be clone at Zc:'nol Level. Accordingly the pBYifli. 

ii i,h I 	for by the Respondent No. 5 to 	Iii' 	I 

reserved 	':: a to cic'  r y 	p'::'si; 	t....i t h 	cje nero 1 	commu n ity 



0 

an di cia 1; as 	I n the event : an cii da 	as ic ii:: n c: I 	i q 	t c' 	t he 

reserved 	cat 	c.::: ry was not available was 	I eje:: ted 

copy c f the 1 at tar citei:::i 4 12 2t.O I :i a 	ar,naxecJ 

as A fl liE? X U I 

4.9 That 	the Aj::1::: ii cant states that 	hr.inc 	hi qh 1 y 

aggrieved by t he par t I as n at. 1;  1 t: u cia a dci I::: t a ci by the  

Ra:.p::. nds nt 	Nc 	6 	:i ci c'::'nnec:t:i on 	wi t h 	t he 	I 

EciE:) I ::yfIie t 	ci I l:Li :::i I 's. coach at 1; tc: nf C:: aqainst 	1: he 

qucita r €•?S€•? rveci 	fm r OBC candidates I n the c a cir a of 

Ticket Ci:::il lectors, they tc:,cil.:: up the matter with the 

Respondent rk: 4 on 24 12 2ø 1 an ci c:i I sc LtSSEd t he mat tar 

t hr eaci bare The member : c I the Applicalt a.sc'c :i at i on 

were assured that no act ion wcH.j.l d be taken in 

vi cii at ion ci ithe Ru I as and the quota pr as:: r I i:ia ci f: r DEC: 

c a ncJ :1 cia e; wc'u ci not be filled up by clap 1 cy in q qene ra. 1 

cat ediciry candi ciat:as aqa i. net  it: 

4.10 That 	the Af.:m::ll . cant states that j:i rsuant 	t ci the 

1 a r:i I I i: at i on 	I ssuac:i 	by.....ie i:: cimpet ant author I vicJc 

letters dated 26.7.2001 and 1 1 	X1 I 	 L 	- 	the  

process 	of redlef::ilc:iyment of •.;irpiiC. Cc:iach Attnc:lsnt 	in 

he c a cI r a of I ii::: hat Cci]. 1 a:: j;::iyj  was st?eric:lei::l by the  

Res. pcnc:ha ci f N: 6 upon pressure be i ncj axe r t ad by some 

yes F: a di interests. Taking recourse t ci Ii ar a B ci I t he 

Master Circular c:lat ad :7 3 El 1 , wh :1. :: h 1 ji clown that 

r ediep I cyrns nt c I S'..A .:: I ma at: a If will have pr a: a dance i:::ive r 

a]. 1 cit her modes of re::: ru i trnent a plea was tal.::en f hat 

Ii:.ir 	r edep I cyment ci F su r p1 us at. a f j? 	the icist Based 

Rcis .L c::1 	1 5 	ni:: t re qu re ci 1: i:::i be Ii::: 11 c:iwis ci 	On 	corn :i. nçj 	to 



I as r n abct: he new p1 as be I ngr a I sad t: he Se c: ratE. r y of 

fhi:.-. 	cppl I cent 	(sso':: :i at :i on 	vi de 	h is 	let tar 	dated 

18. 1 drew the a 1; tent ion of the Respondent No 4 to 

the p r cv is:i i::: ns o't; he as i d Master Ci r cu 1 ar and g I v : ng 

re-aso n'a hi ch ii cihted the fact that the prcIv is ions of 1; he 

said Master Circular was not I I 1 to the case I 

n c:t Fur t. tier i t was c 1 a. r i. I i ad 1; ha. 1; t he Mas tar C I r cu 1 ar 

IVI where states fI If givinga go-byeiithe provisions  

I racer vs t :1. ci ri As su c h it was p .. aye ci 1; hat ne c essar y 

nat ru ':: t ions be :i ssued to the Respondent No 	6 to 

ci::mpl ate the proc:ess of absor pt :1. on of surplus C':'a':: h 

1': l;a n dents 	frill ow i nct f he 	i nat. ru c t I oris issued 	v :1 de 

letter cia tact 4 1 $ 2. 1 

Pi copy of the as i ci letter dated 18 1 2Zt2 Is 

an ne: act as n is :;ur a 

4.11 That the Fat :i t i oner states .L  hat the mat tar was 

qa ii r aci: ns :1. der a ci and as gathered by membe Vs of 	.1:: tie 

ippl icant asscc:iation the Chief Personnel Officer 

NF 	Re:i lways vide his noting ctiven in File 	Nc's 

E/210/4E/Pt I [1(T) iI:mmi (çiiiic::i) i. it aral ia. 	II f , cl that 

the Direct Recruitment QtA'::'ta Is to be mel nta I ned 	It 

was a I ::i"i opined 1; her a in 1; hat the Re i 1 way Bi::a r ci Ui r cu 1 ar 

No 95...E : SC:T : 1,'46/5 (1) dated 21 8 97 proh I hi Iy; cia--

reservation in direct rec ...... tment category and a. Iso 

that exchange of DEC quota is also not parmissibis 

This nc'l; I ng qiven by the Chief Peracinnel 011ILer 
::. (;:: in 

the said f ii a is in connosance with the prascr i pi; ion 

macia :i r let tars detect 26 7 ØØ I and 4.12.2001.  

2 



The App U ':ant craves 1 ave t he :1 ndu 1 ge n ce of th is 

Hc'n'ble 	Tribunal 	for a direct ic'n 	to 	the 

Respondents to produce the file Nc' 

E/ 21 Q,'4E IF t I I I ( T ) Comm I ( L.oc'se )where I n the sa:i ci 

mat tsr was processed 

4.12 That the Ap.::1 :1 cent: states that pci:isecl thi.s 7 	the 

members of the Applicant assoc :1st ion was shc'cksd and 

surprised to , , ç a' r '- i letter iuu'J under M mu No.  

E/:210,'4E F't III (T ) 0cm 1 (Lc'oss ) dated 31.1.20M2,  

wherein it was I ntera 1 ia stated that the AGM/ML.G upon 

e am :1 nat i on of the ma. t tsr was p1 eased to dec :1 de 1; hat 

quest i on o 'I dL?ervs 't; i '::'n does not a r :1 se but general 

ate qc'r y en r p  1 us eta if may be is....dsI:::  1 c'yed a a :1 net 0}1C 

dir ectr e':::ru'i. tmen'; quota and back I....:c through forward 

Be i t stated hers '1: ha t''t; he an thor i. ty specified :1 n t lie 

sai ci letter is n':::it vested with the authc'r'i ty to take 

dec:i si. one :1 n eu:: h mat tsr The cc'mpetent author i ty in. 

such matters re! at :i. nq to p':: ii cy is vested i n 1; he 

Re :11 way Eioa r Ci 1 he Re :11 way E:::'a r ci has n:: t bee ii : onsu 1 ted 

i n the mat tsr and the sa I ci dec :1 si on was take "i bee i nq on 

e :: t is necus cons i de rat ion 

Ac cipy c' f the sa 1. ci let i'; er 	CIS te ci 	31 1 2O:2 	i s 

an ne:.:sc as Anns:x:urs".... 

4.13 That the Appl i cant states that the de':: I s:i on taken 

to per m i t re" dep 1 oyme 'it o f e:::ess ste 'I fin the :: ecire c' '1 

Coach At tends nt; s a ca :1 net 't: he vs c a....t posts mea Ui t for 

013L s under direct re: ru:i tmsnt quota :1 11 the ':edrs of 



"H 
a 

ii 

T:ic::et Cci le::tors has been taken in ::icear violation of 

the standi nci instructions in the matter passed byh 

Rail way Board and a 1 sc the dec is :i. on a 1 ready err :i ved at 

1:yc;he N.F.Re ii way adm In i at rat ion as expressed in the 

letters dated 26 7 211 and 4. 12 21 ((nriext..lrc: 2) The 

said cisc is ic n as ccmmun :1 c ate ci vi de the letter dated 

r' I - I 

extraneous considerations a rid is the result of the 

pressure exer ted upon theRespondents persons having  

vested interests.  

4.14 That the cpp ii cant states that the pc's i t on 

c lar il :iec:i vi de letters dated 26 7 :2Q1 	and 4 n 12n 2Qi 

has been re :i tsr ate ci i n the 	i. m :::u ctned I t: t erde ted 

31.1.2002. C.. such a'fte .. ..e:i terat.ion of the pcisi tion 

that deservat ion and/cr exc hancie of roster pci. its is  

not pp r m i se i. b is i t is ...ot u icier at oc'cJ as to how a 

cisc ...s ion cou 1 ci be err I veci at to redep 1 cy general 

cateqc'ry surplus staff acia  :1. net the vacant posts meant 

for OBC under Di rect Rec ru :1. tment c:juctt:a i n the cadre 

of Ti cket Collectors. As such it is abundantly clear 

that s a me i same r e eye was Ii a ii ci has been done c n 1 

u it h a view tcci r c umven t the dir ec tives  :i ssueci :i. n this 

d:i rect:i.on by the Rai. iway Board andthereb favour 

he cener a.i category c and I dates 

4.15  The t. the Applicant states that al tsr c onve is ion t c. 

¶......................, ................................... 	., 	 .. 
II 	I. 	 rIi'.I::tj 	r,'.J.:::• 	f 	:::. . 	 1.. 	 IIJ ..... 	P.J:: •. 	in  

a dre have been earmarks c:i for di ffe rentcommunities. I ii 

the event a su :1 tel::: I e c a id I cia t e is not ..ia :i lab Is aqa I net 

a particular Roster p0:1. it meant for a. part I cular 

4 
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c ommun i ty, the same 	i a. to be 	1 s•f t 	vs can tto be 	f iii ed 

up 	I mmecPatei y upon the candi date of that 	part :i cu .1 ar 

':cmmun :i t y be':: om I ncj 	avail a b 1 a 	I n 	1;  he case on 	hand 	i n 

the 	eve nt the posts meant 	for OBC: ' s are 	f :i 1 1 ad 	up, 

t here 	wou I d be an 	i ifl ba 1 an ce an ci 	the gene r . 1 	category 

'::andi dates would be occ:upy:i ng posts in 	e:'.:cess 	of 	the 

quota presc r I bed for 	them, 	The Imbalance that wou 1 d 	be 

c: reated cannot 	ber ec t :1. f i. ad 	in the 	near 	future, 

I nasmu c h as 	there wou I ci be no 	posts ava ii able 	for 

c:aiciidatea belong:i. ngt.o 	the OE'C 	communities 

4.16 That the (pp 11 cant states t hat amonqst the staff 

urendered surplusdue to shrinkage i I I c T - 	in 	 ' d r 

i:: I c c's c h at sudan ta there are 4 personnel bel on :i ng to 

the OE:L: community, but surpr :isi ngly enough there c:ies 

being considered for' , in I hr cadre ' ' I 

Ti cket C:ol lect:crs I nspi te of the fact that as pe ... he 

Post Based Pc's t e r system , va: ant pc's t a e>. I at a for them 

On be :1 n q app...cached the members c: I t he App Ii. c a nt; 

association were gi yen to under stand t:'the Respo ncJent 

No , 6 that ....as pe rsc'ns WOul. ci be abs': r bed i n some 

t her pc's ta as and when a': an ':: I as L:'e ':: '::me available I'::' r 

their such absorption This shows the depr :ivati':'n be]. rig 

meted out to :s r sc:na belong i rig to r eser van category at  

he L..heat: of some vest St_i :i n tsr eat S 

4.17 That assum I ng th'::'wh not aciml 1.. :i ngt he prcv].s:ii:'ns 

of the said Master C:1 r cu I ar I ssLted by the rail way E:,:,a r d 

on absorpt :i':'n an (:1 ut I 1iat:i.on of surplus s..all is 

applicable to the case on ha rid , then a I so the persons 



1 ., 

H ran der eci au r p 1 us wou I ci not be w i t hc"...rt any employment. 

:i nasmu h as p roy is I on exi ta for crest. ion ci 1 " special  

Isupernummery' 	ii 	for 	 'miii' ''I i 	c4 	..' 	h 	[i' r - '' ' 

t 11 t hey a r a accommodated a cja I na 1; su :i IL: a 1:' 1 a posts. As 

su '::: h the haste on the par t 01 the author il; isa for 

f ii linq upt he Di ra' .. Rac ru I tment qut::ita preac r I bed for 

OEL c:andi dates :i. n the cadre of Ti cket C:o]. lec:tor s is not 

H under stood 	I t may be merit i c: ned here I; hat the pa rsc:'ns 

, rendered sur p1 us are still un employment and are 

race iv I nq all their due benefits i nc lud i nq eel ar I as 

reçiular ly 

4 18 That the cpp1 I cant states that the 	status, 

and du f;  I Ba.....': hE?d to the posts ci f 

jCoach Attendant and T] I Collectors are not similar 

a nd the pay s.c a 1 a prescr I bed for the two cadres are not 

si jr I lar The posts of ''Coach (t tendant: " bel onc.i to 

rc'u I:.... DD whereas 	t he post of ''Ti':: k at Cc' 11 actor " 	is a 

ctup - L pcst: As such there be:i. nq no similar I 

the 	two p':sts 	the act ion on the 	i of 	the 

au . hor i i es i r proceed i nc:j to fill up t  he Di. r p,: I. 

Recrul tment quc't.a in the cadre of Ti cl::et Ccl lectc'rs is 

Ii lectal arbitrary and discriminat.c'ry and the same is 

be I nc done on 1 yt':' favour parsons c 1 osa to the pc'we r s 

that be 

he ta 

	. ' u n 	ar :T wa t 1I their 

respec ...iva appc:i ntmeritc:, 	after duly complati ng the 

vocational c cur SE (VCRC )c cinclu c ted byt he Raspo nda nts 

T lie! 	: ac€a. c .1  i: 15 as. i ci :::e sc na.....B k a p '• :e n cii n c: c:tue 	to  
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shortage 	of 	post 'a r seer ied 	for 	0130 	commi n i t y 

ca ndi th t as The as :i ci persons can sea U y be a c : ommc: dat ad 

/appi::ii nted aqa inst the pcsts iyinci vacant under Di ra'::t 

Recruitment quota in the cadre of Ti cl.::et Lo1 1 actors 

it present '1;  hera are abou. t ':::J ca rid :t cia tea awe 1 t :t nq 	the :i r 

rpect lye eppol ntmentsa'fter successful compiat i'::'nol 

t: he sa i. ci v:'':: a '1; ic' 'ia 1 c curse 	Be it a tat. ad tie vs that 	the 

said persons lu .1 li 11 all 1: he a 1 i ib i ii ty ': r i tar i as 

presc r :1. bad for the pcst of ''Ti. '::ket C:o 1]. actors" and are 

en 1; i t: lad to be co us i c:ter ad for appo :1 n tine rites Ti c k at 

Ccl iactors 

4.20 That the ippi I cent st.Abm:i ts that in add t ion to the 

p':st iy i nq vs cant u nc:Ie r D:i r act Rec r uit.ment Quota meant 

for 0BC: 	I n the cadre of Ti. ': ka t Coil a: tore there are  

a 1 so 	at j::' resent number c' I pc's t a mean '1; 	for 	0)30 

candidates 1 y I nq vac ant u nder the Rsspcndsri ta 	The 

r apeatact appeals ma c:te byt he members ci I the app 11'::: ant 

assoc i a .. I c:'n to I iii up t. hess pc.s t a spec. :1 eli y meant 	for 

0130 candidates, :i Ire qLt r ec:t by or cian  is :i. nq a spac:i. a 1 

ci r :i. vs has failed to qet the des i r ad response f r om the 

rae ponciant author i. t:ias 

4.21 That your Applicant r1;.a tea that .....Re I I way Boar ci 

has v:i cia i. ts orders s::ei: I 'i:i cal ly  dl ra'::ted 	that 	posts 

reserved Ic' r ¶31:..:/13T /0130 :; shou 1 ci nc.' t be cia- raser vied and 

t"iOl.A 1 ci be ': err i ad forward a nd that e: c hanqe ci I Ros ti:? v' 

Pc' i rita between qene r a I and reserved c. ate qo r y  I a not 

pe rmitted.such under no ' Lf' U' ' liii 

reserved 	I' ii 	or ica ndi dates be used for 	I' ' I ny i ii 

qenera. I 	c:etaqory candi c:i'i:es 	In the event of dire 



,7) 

nai::ess :i ty to do sc:i pr i or per in i ss ion c ft he competent 

ai,.it hor :1 ty i a the Railway Board must t:::ie obt a :1. ned I n 

the case on hand the dec:.i a ion to dep Icy general 

cat. sqor y ca nd :1 dates against L:::iost.s reserved ic r OFC: 

has been tak a; the Zona I 	1. eve 1 wi t hc.!; pr i or 

I . 	 . ..J 	... 	.1 
f.ii iLL..J.U1i 	i .ini 	ii 	r:.&ij. 	Di...itt U 	KlLi 	as 	such 	the 

thc i al:: n c ommu ni ca t;ad vide the :i mou çeci letter dated  

31 1 2Q2 is liable to he set as I de and quashed 

:1. :22 That 	the 	pp Ii i:ant states ths- t 	inr..kat 	to 

issuance of the letter dated 31 1 2ø2 process is on 

to fill up the OBI:: Direct Recru i tment quota in the 

'::adre of Ti cke:?t Cecil lec tor a and orders are expected to 

be issued in a day or t:wci As such it is prayed that 

Your L..or dsh I pa wou 1 d be p1. eased to pass an i nter I in 

direction as has been prayed fi:r, fail i ng which the 

nd i dates be I onq I nq is cm the oBC: commu n i 1: i as wcu I d stand  

i;i::m c;i  f far 	rest im:msa and i n.jury 

4, 	That the iippl :i i:ant .sssociat ion hal ncj set up for 

advancing the interestsif persons belonging to 	 nn: 

c:mmu iii t: i as any a: t ic n t: hat may be taken by the 

Respm::mndent authorities wh i ch has the affect of 

depr lvi nq peracmns belonqi. rig to the OBC: communities must 

be taken a fter tak I nq the Applicant assom:: 1st: on i nti:: 

ccmnf I dance In the instant case the dec I si on to daplciy 

cianeral m::ateqory i:andi dates agai nat the quota meant for 

OBC's has I:::mEE?rl takc......i::vern:iqht behind the bsm::k of the 

members of the Applicant assoc 1st ion and at no Fi:i 
L  of 

t I ma were the rnamba ra :1  1 the a pp 1 cant ssscc i a :. i:iIl 
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cal lOd for ::crist.A1. tai;jcr'i This act ion on the port of the 

author it lee is per :5  ill eca. 1 and isin vicilat ion to 

the very cibjec 1; : ye for set. t i ng upi; he Pipp 1 i cant 

asso c at in H 

4.24 That this op:1 I r't ion has been Ii led bona lids for 

sc:urincj the ends of just iced 

5. GROUNDS FOR REL. I EF WITH 

5.1 For at ::ri ma bc is 

part of t: ha Respondents :1 

the (ppl I cant is ent: itl ed 

thi. s Or I ii. nal Application. 

LEGT.. F'F::OVISIONS 

the :icnpt..qne?cJ ac 1:1 on 

not 3. eqa 11 y sustainable and 

o the r 1:1 e fe. sou ght for i n 

5.2 For that the decision to deploy qeneral category 

.4 .. 	. . 	., 	. 	. .1.. 	.L. T... 	.... 	. - 	.. 	. 	for 	-. 

	

u1::. 	 fl::' 	 t.t 	ul 	.'- 	F L•.'F VEu 

candi c:lates havi nq been 1;akon by an authority not vested 

wi. t h the ait hc'r i ty.:o dc so the same is 1 i able to be 

set :1 do and quashed 

5.3 For 	Ii. t: the c: do rs passed ht  he Railway P1:0 ci 

having clearly b1 r- red de-reservation ci f posts and/or  

excha.nc:ie 	of roster pci. rite 	the act i. on ':::'n the 	IJar t 	of 

he Respc'rident authorities I ri proi:::esd i ng to 1 :111 up the 

quota meant for OBC: cand :1 dates by deploy :1 ng 	general 

ca ri di do tee aqa i net t: hem i s no I sustainable andt 

Is liable to be setas i dc: and quashed 

reiterat;e 

26.7.2001  

c ha rice. 

.1. 
III::. L,.. 	the 

ci t he pos 

and 4.12  

of rc'ster 

I mpuqned 1 et :ey 

it ion stated I 

200 I that  1= 

ç:oi nt 	is not 

31 1 .2QD2 havinq 

- 	.. .1.. .1.. 	 .1 ... 4.... 
1-' uE 	 cict 	IU 

reserva.t I on arid/or 

r)imjr.j ble 	the 

I 
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dec is I on to dsp icy ciene  re 1 ca teqc r y can di cia tee a cia i net 

the di re':::t recrui tmsnl; quota mea cit. for O}3C: candi dates 

is no f  susta :i nab Is and liable to be set as :1. de 

5.5 For that' he dec is ion to dsp by cieneral cat.eory 

cand i dates a cia i net the quota 	pr c•'  r i'j ç i 	for 	OJ3C: 

candi dates hay I nci been .T..tci..i  1:::ehi. rid the t...
! of the  

members of the cppi i cant association and the appi icant 

asscc :i at :i. on be 1 nq not ccnsu I ted as reqa r ds t hi " - ''it ci 

issue wh :i c h hast the r •f fec t c 1 dep 'ri 'un g cand I dates 

be I cino:i nc:i 	to 	the OBC 	ccmmun I •1 y 	• he 	dec 151 cm 

communicated vide the 1 1 s i dated 31.1.2002is 	1, i  4151 f - 

to be .::t  as i. de a rid c:ivashed 

5.6 Fe r that :i n any view of the matter . ....i 	I mpu çnecl 

action on the part of the respcmndents in qr'enting 

sanction 	for 	re— deployment of 	'mm I iL r I 	category 

can cii cia toe eqa :i. nc t the di ec t r e '::r; I t men 1; quota 

earmarked for OBC ca nd i dates not sustainable and the  

same I s I j. ab Is to be set as i c:Ie and c:Iuas 

The 	(pp I sic a nt craves leave ci 'I this 	Hon ' b is 

Tr I bu na I to advance nil: r e qr ou rids bc tI" 1 e qa 1. as well as 

Iac 1;  i.ta 1 	at the t I me ci I hear i nq ::: I the case 

S. DETi IL.9 OF REMEDIES EXH(:iUSTED 

The api::  1:1 i:ar t dec 1 a r :s that he has no 	the 

ci tsr nat i vs and e If i ca:: 1 cue r emeciy e : I:: ept: by way of 

iii nq this a.ppl I cat ion 

7 MITTERS NOT PREVIOUSLY F I LED OR REND INS BEFORE NY 
OTHER COURT 

w 
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ip. 

The alicant further ctc 1 ares that 	no other  

.aj:p I :i c:at. i. on wr i t pet ii; i on or su i t i n respect of the 

subject matter of the instant application is I ilcU 

before any ot:hiar :our t t..ithc'r i ty or any ot:her }3n::h of 

t he Hon bie Tr i buns 1 nor any such app Ii ':at i c'ri , w r it 

H pet i t:i on or su i t is pend I nci be fore any oft: hem 

S. RELIEFS SOIJGHT FOR 

U ncie r thef ac 1:5 and c I r cums I; a nces state cf above 

the al:::pl  icant praysi; that this appl :i. cat ion be admitted, 

records be cal led for and not :i. Ce be issued to the 

r sep: n dents to show c a.tse as to why the re lie fe sc'u çh t 

for i. n this appl i. cat ion sh::iu]. d not be cjranted and upon 

hearing the part less and on perusal of the records, be 

pleased to cirant the fol lowi nq reliefs 

3.1 	To ::i.5 1. dS a id qLta.h t he dec i 51 On tak en by 	1; he 

Respondent No 	2 to deploy genera]. ::ateqcry surplus 

staff 	against post i for 	 1.1 .. 	. 	rU' 

Direct 	Rec.ri.....1. tfilEflit 	QLtCita 	in 	the 	cadre 	of 	Ti cket 

Co ii ectors 	as cc.'mmun i ca ted v I de 	iririe u r e4 letter 

- .1.. ...l 31.1.2002.   S  
H 	Lie:'. 	!U    

8.2 To di re ci; the Pee pcin dents to des i et fr cim f ill i nçi  up 

the pc's te 	reserved for OF3C: ' s i ....i the cadre i:: f 	Ti': k et 

Collectors by a:::::cinting/adJust; irig persc'ns be].cngi ng to 

other communitiesa C.k:i. is .L.f_1fl 

8.3 	To 	cli re:c t 	t. he Respc:' ndents 	to fill 	uI:.: 	1; he 	vac ant 

posts 	available for osc: candi dates in 	the cadre 	of 

Ti c 1< et 	Collector by 	candidates bEi i. ci 	:1. ...... .0 	aBc: 

communities, 	if requi red 	by conducting s:'ec ial 



rec rui. tm€?ii.; 	dr I's 	for the purpose of f:il 1 :i nq up the 

sai d \ j fl 4  posl:. 

34 Cost Of the dJfJ!1t1L1fl 

8.5 Any c:'ther rel i sf/re lie is to wh I ch the Applicant :i s 

1 1  1 Lt J to the facts and circumstances '... 

case a ni:i/or as may d?ms d Ii. tand pr ctpe r 	': cns I de r:inq 

the facts and ci r run tances of the case 

9. INTERIM ORDER F'RYED FOR 

F'enc:ting dispcisal of this app1 icat ion the Applicant 

prays that Your Li; r dsh I ps wcu 1 d be pleased t c.stay the 

el lect and oi::ier'at  ion of the de':: is ion taken by the 

Respondent No. 2 as commun i cated vi de Letter dated 

31 1. :2Q:2 and any Ste :r; taken i n pursuance to the sal d 

dec is ion w I th further di re': t i on to the Respcindents not 

to liii uI::: the posts reserved for OSC' s :1 n the cadre of 

Ti cl::et Ccl iec tors by deploying clerleral cateqory surplus 

staff against U I)I 

1L 

The app1 i ct ir:'n is liled throuqh Advocate,,  

:11 rrfrTn RS  OF THE LP. 

I) 	!.P.O.Nt::ia 	 Ll 

: 	DatE 	 2J •% 
iii:: Payable at 	2 Guwahat I 

12 LIST OF ENC:LOSIJRES 

S Stat ted i ri t. ?p  T ndex 



VERIFICATION 

I Shr i r I nod ITha nd r 	:fnr 	a qed a hon 1; 47 	ca r a 

I Iaf.c < 	F::mar 	resident a:i 1 Mali caon , 	Uuwahat I 

ii y  dc: hereby solemnly elf J. rm and ver I fy • 	I em the 

the Secretary of the A ppi  i c a n t assoc j;  ion 	I am ful 1 y 

nversant wi th the facts and circumstances of the 

case 	the 	 made J.n 	p.çraphs 1$ L 

1410 tf 'lk 1'l°i, 	lv t1'2 . 	 ( 	 r 	true 	.:: 	my 

k now I edclE:' 	t hose ma dc i n par ac:j r aphs 

( l 	 — are t r u e to my Al nf':::rmat ion derived 

I r c'm ra cc r ds and the rest a are my hum b I e subm asic' na 

be I' 'r ' I hi i IIc:- ri til e Tr i bun i I I In av. e n '1' ii. y 

uthrir :ised toe wear this a I Ii davi t on nehal I of the 

pp ii cant assc'c i at ion and as such I em competent to di:: 

nd I siqr th:is yen ficaticin cn this the 	th d a y 

cf February, 2QM2 

c)\. 

A 
i 	 . 
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SUbJ 	
Reservation 	rosier 	

- 	 - 
.•\ 	1 	

ImPlemerftat Ofl 	of 	ibe 	Supreib  

• 	 ': 	
::. 	

Judgement in the c 

	

State of Punjab. a 8 0  of R.K. Sabharw1V 	•• 

). •J: .. 	

... 	

. 	 . 

) 	 .. 	 • 	 .. 	

* 

•.j.' 	
The Under(Jd s dire 

	to ay that undei- 
th exiating 

intrUcUi015 
vacarybad rQJ.ter havp 

	

been prescrjb 	in 	or3r 	to 	pJemt 	the 

• 	
CoVerflmerftl 	poll 'rL• 	to rvtj 	of Jobs 

• 	

for the Scheduled C52, th ShedU]d TriheB and 
•. 

the Other Dackwar 	
app 	tion o reservation o the baej of th 	

rotera was called into q6estj0 	bef.ø 	Courts, The Cati itn Bench 
of the SUreLfle Cout 1  in the case of flK. 

	

State of.  Punjab s wvjj 	d.c, 	alljcJc Va 
 Sabharwa 

of RaIiwdR ha held th(; th r 
	rvatjon of 

• jobs for Lhe bkward 	 SC/T/Q 	hojd dppj y  

• • 
	•. : 	 to 	

and not to 	
The Court turther • : 	 ••• 

.••.•.. 	l)Cloricij - - 	 ' 	

presc rib 	
j !.servat 

a• 	

ThereaFter 	ii 	
tOLirs cannot 

:ate and vaancjes f. 
i: 	

• 	
- released by retjre!e 	

promotjcj 	etc. 
of 

th peron5 beJonqjg to the 
	eheral and th reserved categories are to be filled by appojntrnt of per, 	from th rrpH 	r t:egory so that th • resera,)Pd POt'cettae of reserve3tiOfl i maintained • 	

2, 	
Th Court 815o held that Peson beI9nqjg t;o 

• 	
:-.-. 	 the reserved cateorj 	who 	p apooj; 	

on the 

•• 	
' 	basj 	merit 

-- and nt on 
account of r,servatjo 

• : • 
-- are not to he counted towards the quot, 	ea 	for 
reserva o  • 	\_••• 	 • 

:..:.•. . 3 . 	With 	,... 

MJinq the Policy t)f 

• : 	 rCsrVat £o 	in 	1 ini,1 WI. th  th 	w .1 id dowfl by 	th 

• • 
	 $Uprei 	Court 	it h. 	d: I drd t}u 	th 4 	ci nL 	n1 	1 20 -pi nt • 	roet 	shafl he rcpja 	by L~A2

ted rost:c 	All 
• . •Mjnj,, 	

md nofl(erflpd Authojj5 
arc 

• 	•• 	regu5 	
to Llrere th xeptjv 
	 ba 	on 

th Pri'jp1, 	
elhc, rt.cd in 1:h 	

PIanatory Not0 
• 	• 	

• 	 in Annexur_i to 
thj5 	 nd ]•lLut:rated I 

• 	the 1odel 	
•nrIix,r3 	to 

 

• 	

. Aflrie.urp_it 
. It I 	nd LV. 	Sjmjj1 	tb auLhrr 	
tfl;kv 	r V a r 	't(  exi9tjr 	100 	 Lr 	'pl j 	

. 	 • in 	
of 	local 

	

Q 	 C & 0 pc,f.5 Or) (:h 	banL of • Hame prinjE• 

• 	

• 
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• 
-t 	2 	- 	•• 	 V 	 •• V  

• 	• 	4. The 	principles for 	preparing 	th 	rosters 
elaborated 	upon in the Explanatory Notes are briefly 
ecapitu1ated belowt 

•.,,1 t . 	• V 	• 
V 	 • 	 • 

V  

V 	 -• 	 . 	a) 
V  

Since 	reservation for OflCs does not apply in 
• promotions, 	there shall be separate 	rosters 

for direct recruitment and for. promotions; 	V  • 
;! 	 •• 	• 

- 	: 	b) 
V 

The 	number of points -in the roLer shall 	he 
:-; equal 	to 	the number of pouts in th,e 	cadre. .'.' . 	•*'.  

In 	case there is any increast3 or decrease in 
the 	cadre 	strength in future, 	the 	rostra V :4 

V shall be expanded/contracted correspondingly; 

V  

V 
Cadre, 	for 	the purpose of a 	roster, 	shall 

.: 	•;• 
V  mean 	a 	particular grade and shall 	comprise V V 	•' 	•'• 

•• 	V 	- - 	- 	- 	V-S 	 - 	I 	If 	I 	I--- '.ne 	numoer 	or 	posts 	to 	oe 	£i1Xe 	y 	a 
particular 	mode 	of recruitment in terms ' of 

• 	.••••• ,. the applicable recruitment rules. 	Thus, 	in a 	V 

cadre 	of,. 	say, 	200 	
V 	

where 	the 
recruitment 	rules prescribe a ratio of 50i50 
for 	direct 	recruitment and 	promotion, 	two 
rosters -- one for direct recruitment and one 
for 	promotion (when reservation V  th promotion 

•• applies ) 	• 	each comprising lOOpointa shall V 
be 	drawn 	up on the lines of.the 	respective 	V.. .. 
model 	rosters; 	 V 	 V 	

V 

: 	•. 	ci) • Sincs 	reservation does not apply to tniifer 
on deputation/transfer, where the reàruitment 
rules 	prescribe a percentage of pO9te to. 	be 
filled 	by 	this method, 	such paste shall 	be 
excluded 	while 	prepaking 	the 	ronteri 

V In 	small cadres of upto 13 posts, the.method V 
prescribed 	for 	preparation of rosters 	does 

N not permit reservation to be made for all the 
three 	categories. 	In 	such 	cases, 	the V 

aclmtn-tstrative 	Ministries/Departments 	may 
consider 	grouping 	of 	posts 	in 	different 
cadres 	as 	prescribed 	n 	this 	Department'.s 
O.M. 	No. 	42/21/49-NG3 dated 28.1.1952 	and 
subsequent 	orders reproduced at pages 70 	to 

.. 	. 74 	of 	the 	Brochute 	on 	Reservation 	for . 
Scheduled 	('agles & Scheduled Tribes 	(Eighth 
Edition) 	and prepare common rosters for such 
groups. 	In the event it is not possible 	to 
resort to such grouping, the enclosed rosters 

•: (ppendiccs 	to 	Annexures-il, 	III & IV) 	for 	•. V  - 
-. • 	cadre strength 	ipto 13 poato may be followed. 	 V  

• 	- . 	The principles of cperating these rosters are V • 	
: 

explained in the explanatory notes, 

S. 	At the ntage of initial operation of a 
raster, it. will be nssary to adjust the existing 
appointments in the roster. Tliie will also help in 
identifying the exceus/shortage, if any, in th 
respective categories In the cadrt-. This may bedone 
strting from the earliest. appointment and making an 
appropriate remark- "utilied by SC/ST/OBC/Gen.",. as 
thq case may be, against each point in the rosterB as 

• 	. . 3 / - 	. V  

I. 

•VVSVV 	•• V 	- 
	

. VV 
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explaj 	in the explmto'y rte 	d appeneci Lo the 

ft 

OZ3 

/
/ 	model 	rosters. 	In 	uia.ng these . 	apointments of candidates btlrinyincj to 

SCa/S'Jo9Cs / 	
which were made on merit (and not clue to reaeryatjQfl) 

I 	 are not to be Couflte(1 towards re.servatjofl.ras • 	 .. directrperj. iscbncrned 	In other words, ' 	.they 	are 	to be 	treted as general 	cateqory • 	
:; .appojntrnpnts. 

• 	• 	•6. 	
Excess, if any, would he adjuted through 

Yfutur app011irments and the einting appointmen 
not be disturbed. 

• All 	Nllrtist.ries/Dppartinpn 	are requested 
'r 

initì 	mmediate 	ac'tion 	to 	prepare 	rosters and 
• • 	.,*.., I•  

operate them dcordirig to these guidelines 

0. 	The existing orders on th 	subject are deemed to have been crnended to the eterit hetein. 

i 9. 	These 	orders shall te effect from the 
of their date issue. 	However, 	1where 	$)"-lectintis already been final i:ed they ucd hv 

• 

not be d.t9turhed the necessary 	adjustrpeM 	in nueb caicu may be 
arid 

made 
., 

in future. 	In 	other 	('se, 	recruitment 	May wjthh1d 	till 	the 	revised 
be 

rot.r3 are brought 
operation and recruit - ment effected in accordance 

into 
with 

these lnstructtona, 

• (jj3j 	Vera lort will 	follow). 

i- -- - T . c. 	PAflTNDI) V DIUECTOR 



N. F. RaiinLt 

Office of the 
Cerieral Manager(P) 
aligaon $uhati'11 • 

No.E/210/46/Ft.III(T)Comml,(Loose) 1atecj 	1012001. 

ThFDRM(P)4A?DJ. 

2 	
b:u Re"2aploynt of surplus CA. 

Rf Yoth' letter tIo.E/41127(T)Cornm1. 
APi4't.11 dated Oo10.01. 

four raquezt to give perniss.4on to £il1.tnj all the 
vacancies from enUated CA candidate of otkvzr co!nlmrnities 
wherever candidates of reserved comn.t.es  as per EA1 are 
not available has been examined by thia office aine it is 
not uitt.tn t rule to exchange the roster M point arid 
can not bo Core at Zonal Railway as - uehyour aVe ppol 
can not agrced to by this offi,/ 

• 	 • 	

4 	 '. 
Action may please be taken in terna of this office 

latter of even number dated 26.741 accoily. This. hals 
the approval of Competent Authoritys 

• 	 - 	 (L.a. cingh. ) 

•for CeaMl er(P)o. . 

ad/3o12.20U1  

4. - 

Y-k 
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N.F. RAILWAY OTHER BACKWARD CLASSES EMPLOYEES' ASSOCIATION 
Regd. No. RSIKAMI240II1551 

(RECOGNISED BY THE N.F. RLY. ADMINISTRATION) 

:186/B, ADARSHA COLONY, MALIGAON, GUWAHATI- 781011 (ASSAM) 

> 
4p 

•. 

ej. ltd. N.F./OBC/ASSNIPoX/2002 

TO 

The Ceneral Manager (F), 
N F Rafliy, 

okwzhatl 

• 	(br personal attention of hri 	 fly. )' 
Dear Sir, 

Sub : 1lternate utilisation of emcess Coach 
Attant by EbcOrbjri thm in w 
Category, therthy filling up of 
loq quota reserv.1 tor OflC in the 
category of Ticket Collector. 

• ?pzopoa of our d1scigIsion on 24.12.2001 this ?c.,ja.' 
tion further begs to infoxxn YOU the status causing delay in chering to Head Quart 0fl3 instruction on the subj at itGn by JPD3 Djvji. - 

That conacz1ut upon shrinking of th e  posts of Co eh 
•1ttend ant 36 pots Of T1C1 et. Collector w era rn adsr a.ti thlo 
•:ti thé va,anci es of Dircet Rocruftment quota for thsorbing 

•

theecs.coach Attendants of the Division. 

 While materializiM it policy to horour "ister Point 
wea. prferxed by 11doors #  on 26th July,2001, sp ially when 
the, posts pertain to vaencies of the D.R,Quota. ThezaEter 
cOnfuslon raised by Division was al.o nu?ticulcusly clarified 
by I-Id, Qrs. on 4th Deccnber,2001, by up..holdinq the rule in 
regard to Ibt ech a ninq the roster point" ev i though 
required .nnnbr of quota caniidates were not av.tlthle in C.A. 
category. Yet process is being delyci, so far, to have a 
policy decision basing upor 1ator Circu3. & 4. 22. 	• 

President: 

Sri G. M. Taresh 

Working President: 

Sri P. K. Nath 

Sri Naba Phukan 

General Secretajy: 

SrI B. C. Kumar 

,LLieneral Secret?jy: 
1 2  

Sri Suresh Kumar 

I Sri Sunil Kr. Yadav 

3Sri Pradip Manjhi 

2 
Treasurer: 

SriA.C.Das 

QfLce Secretary: 

Sri Bijay Kr. Singh 

ccntd, ... 	2 
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NSF. RAILWAY OTHER BACKWARD CLASSES EMPLOYEES' ASSOCIATION 
Regd. No. RSIKAMI24OI11551 

(RECOGNISED BY THE N.F. RLY. ADMINISTRATION) 

CENTRALFFlCE:I86/B ADARSHA COLONY, MALIGAON, GUWAHATI- 781 011 (ASSAM) 

1f. N.F./OBC/ASSN/ 

Office Secrejj: 

Sri Bijay Kr. Singh 

..i 2 1.. 

In our considered opinion, in this pertiol a 
ctee -  it is not fl€esoary to observe the policies laid down 
in Master Ciruujer 22 for £olloiring reasons too  

Master Cir]e 	22 is very much Co rincd to 
•absochtion of surplus stiff, arised on the change 

.of - trtjon, closure o oten Loo Shcd, rlurshajljncj • 	
Ysr, Ooo<3 Sheds etø. 

. 	as such, identifl& as surplw3, a fojmal 
-;.,'..QttiCe Order. hnve had boc isnied Amerliately 

surrendOringsuch surplus r-o sts not withstandln t. •  avAilability of "Li&' th in other centegory 

	

-which they would be 	ord, 
Ce) 1 Thus staff rcncred curiplus, posts of than must 

• hVP had bcEfl $urfler(, ani the posts surrn. 
..ClOtOd must hive hd hesn tr iced off fzm the -. 	.:  
relevant cadre reqistor, based on fori ,,) rnaI ozders rulreaay issued. 

Cd) 

 

FhPlOvitee should be rerrlered surpluszm runior 
most, as per instruc'ion laid cicwn in para 405 in 
the ?iaster Circtths 

22111 

Whoreas, in the case oi solving ccess operation of 
cox,h ttendtt posts rcne of the aboire metioned criterias  is oOnfoming to Master 'iruir 22. 

In v1q of the  pbove it is spprcx,iati as not to 
treat this issue at par surplus staff caiilrzg under the 
pervie, of Master Ciraulw , 22. Ofeourse !stor C1rcu1ar22 - nc;here Op Deed to honour the aOstcr Pojnt. ,  ilorce, it is 
rcueeted to issue inatrt1on to D_tv_j..q jOn  for pnW thsozbjnry the ece.s (o och 7tt eria xts in T, '. C e.t ego iy fo I lc*zing instru t.ton issued on 4th Deccnher,20Q1. 

Tbarikirn ,  you, with rerds, 

Yotirs faith fully, 

'oneral Sceret Iry, 

S.. 

President: 

Sri G. M. Taresh 

Working President : 

Sri P. K. Nath 

Sri Naba Phukan 

General Secrejy: 

Sri B. C. Kumar 

JtGeneral Secreta 

Sri Suresh Kumar 

Sri Sunji Kr. Yadav 

Sri Pradip Manjhi 

Treasurer: 

Sri A. C. Das 

U 
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N.FRAII,WAy 

- 	
Office of the 

General Mänager(P) 
Maligaon, (iuwahatj- 11 

No.E/210/46 PUll (T) Commi. (Loose) 	 dated.3J /01/02 

• To, 	

_c 	( DRM(P) /APDJ 	• 	
'-1 • 	: 

Sub: Re- deployment of surplus CA. 	 ' p 
Ref: 1) GS/NFREUJpNO'5 letter No.EIJ/sRi 1&pJ dated 19-12-2001.-' 

2) GS/NFR1tu/pNO'5 letter No, MU/C/5/02 dated 23-01-2002, 
s-" 

L 
Your attention is iiMted to this offic letter of even number dated 26-07-2001 and 

04.1 2-2001 wherein it was intimated t1iatthe excliane of roster point is not permissible 
•// I in absence of adequate number of OBC candidates. 

The above issue was further examined in reference to (WNFREU/PNO & 
(3S/NFR.MU,pNo's letter Under reference and it has beenfurther decided by AGM/MLCj 
is tinder :- 	

r- 

Question of de-reserving does not arise but'general category surplus staff may be re-deployed against OBC DR Quota and;backlog through foiward." 

Necessary action nay please be taken accordingly. 

H 

	

fl' 	 (L.aSINGH) 
APOiT 

for General Manager(P),MLG 

copy forwarde3d for inforinatioji and necessaiy action to 

) DRM (P)/KIR,LMG,TK. 

2) The General Secretay/rpu/po in reference to his letter No. EU/SRjApDJ dated 
19-12-2001. 

	

ilie General 3ecretaly/ 	'ITJ/PNO in i'efereii to  23-01-02. 	 lii letter No.MU/C/5/02 dated 

C 	 J 	• 	/ -. 

( 	 for Getietal 
• 	 \_. 

Al 

: 

1\ 	I•:;' 	 I 

-•• 
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ORL TUB CMT1 	 1VE TflIDUIIAL, wuwtaATi 

GUW\liATI. 

IN THE NATTR OP 

0 .. • No. 35 of 2002 

N.J • ftilwv.Y 0 . .0. lwployeos  

Versus 

Azoitio. 

/ 

1. Uflion of Indift. 

2 • The A.itioi ftnoml 

N .1? .Bilviry, 

Iligon. 

3. The Rjiw.y Borç 

Ij 	Now De11i. 
	 / 

The Geiert1 Mr (P), 

NJ. Rthiy, 

5 The Chief Poroirtci Off ier, 

N . .111wy, M.Iign, 

uit1ti. 

6. The DiViMiOfli IiIw.y Mgor, 

N F .iiiwy, Aiiur.u.r Jictiort, 

A1ipur1uftr. 	. .. 	- 	•,• Re3poet. 

IN TIM MATTER 

Writtefl St.toent for and on boLt of te 

rponiot8. 

The wamering rospondWts giost rc3poctThiIy beg to 

oW oth ez jvndar: 	 - - 	- 

- -. 
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' 
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The.t, the answering respcodents have gce tbrauh 

the copy of the f-Ppliertion fiied by the 	.ppiient and have 

dertood the contet 	thereof. 

That, the application cuffer3 for 	t of valid 

c.ue of action. 

That, the applict has got no right for filing, the 

s.pplict1on. There are two recoic Uni /Assoeiations of 

flailway &ipioyeOs which are affiliated boiiesto the AIW xin 

NIR (the re oiso 4e boie) and aetionc of the Eaiiway 

a-ftiaistrations have been takoi as per consensus opinion' 

decisim. • Of thoSe bO1ie3 foxwetrdadv. to the Railway A4nistrati.. 

That, the appljetiOn is not iitainablo In its 

prSent foi enrI is fit one to be 	isso1 in linino. 

That, save 	except the statentz of the applicants 

which are ad mitted specifically herein below or are bonie on 

records, all other av 	nts/t.11gatiOns of the applicant are 

denied herewith Said. the applicitnt is pUt to strict proof thereof. 

That, the case suffers fron (Jmi joinder of the 

pertics i.e. the Ri1W7 oarI. In this cOcetiOr4it is iitt 

suheitted that so fe as roup..0 ewa]) staff of onal Railways 

are concerncd the appointing authority is the General MenCLSers 

or the delegated. zOfficers of the 1OZA1 BaiiWP.y1 • SectionS 3 

and + of the BailwyS Act also prcYvides for the Constitution 

of the 4onal Railway 	ppoinot of Gonoral jimangors for 

• 

	

	each ona1 Railway • In terzs of the Schoc of the Eailways Act 

the Gàneral 11ftnager is the In-e*argc 'of Eiiway AkthiiS tration 

lie Railway Boar4, as such, *ty cxoreio certain ljjted 

powers over the entire sy3im of In&ian Railways. 

ContI.., 0 .3 
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Ca 

p 

to Railway Bord 1 	got. Ittle to do or ter 

tore In this oe, whIch is within the cOten*/juri3detiOn 

or the individual iitiiway ?ninitXtiQfl, this applicaltion 15 

libio to io 1istied on tho ground of nis'ujcIn4er of partics. 

The provisi,.xns of the or1or of the 1st Schedule to 

the Civil Procez.uro Code nd SectiOn 00 GPO (CITi1 Proceiuro 

C01e) VIXG aLso pointer In this regrd 

In View of above, the n.tie of the B4way  3oárd a t 

arty in the ease warrt.ats deletion from the application. 

7 	Tkat j  the respondents have been adii3od to confine 

their statcionts only on those avontontz of the applicctnt in 

the application which are considered to be r&iivant for the 

puro5O of 	iziori in the case tnd as such ,ticulus don,  i.l 

of eacb arid overy statscnt In the application as been avoieeL 

withoUt tdM:LttjnZ correctness of v.3,1 such stateentz which are 

not spec ificl1r denied. 

That, with regard to avereents at paragmph 4-*1 of the 

application it is s ubnitted that in View Of Whit have been 

stated at paragraph 3 of the Written Statement, It is not agrood 

that the Association is the only body to protect the right of 

the ) .i.G. Cosununities or, the AssocIation has got right to fi:i 

the rpp.Uvatbion on behalf of all the ) .B.C. Connunity neitbor5o 

it is to sulziit rein that the s(Vr &id the •OC 

Ass ociation will eofJxto to 11e3!are activities only and  not 

I 	
iridule In Trade Union Activities as per Bye laws of AssociatiCi. 

91 	That, with regard to avezents at patragraph 44-2 of the 

application it is to state that the contentions of the appli-

cvzits are not correct and hence denied. It Is, bOeVr, porti"' 

nerit to nentlon herein that in Alipurduar Division of the 
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itL 
N .F. Miiwe.y 1O  Noc • 	pacts of Coach Atto Inte were C 

deeUred &S surplusd.uo to skrink&&O of work ile DB(?/ 

iipurur JuLction'  3 MenorIndum No .W+1/21 (T3Con 1i/P Looc 

te 114.2001 	such rtff eou1d not be 'thrown out fl!1 

the supeniumary posts of 1f0 No • had to be cre.ted at the 

heevy coat burdon on the WlwP-Ys for ptyjnZ thc noncy with 

no work. It was ocie. with citation of both the recog 

nied. Traie Uuion of the N .F. iiLwayyLz i OF .Eajlway 

p1oyce Union (affiliated. to NFTh) and N.F. Railway llazdoor 

Union ("iriliated to,I1 	61(Th re eplynent of SUCh 

uruz Coach AttendVzitS .  as Ticket Collector a per pccdcnCe 

Of NOrt1*cIfl Rgiiway 'iving one time exception in tbi3 ease of 

njjnm educational qualifietion as  

C]*s VIII enthcir cujtabiIjty to be %djg 	Cree3ked. by 

QiO of Viva-Voce testaganst the Direct Beerzitncnt vaeies 

(D.R. quota) of Ticket Colloetor ii rado .300 1+590/_ 

vid.o M(?)/MW 'e letter 11.10 .W201/46/ft .III(T)Cl(Loosc) dated. 

f150'2001. There wV-3 no ilieg& act±on in  I when the question  

of re-deploynent is concerned. The supernumerary poets on wkteb 

the surplus Coach Atte3ldents wre kept, are being paid salary 

without an7 work till they are absorbed. Thus, there is huge 

finnciai burden on the Railway's/G iy4ncntfs exchequer for 

contivancc of the uplt Coach Attenntz on 	unerry 4 
poCtC. So, DR. (Direct Reoi'uitáit) quota vacancies were worked 

out uptO 31.12.2003 period of which the ctunitvncies 

were as ujd.er : 

U.E. 	9 
7, 

':6 

S.T. 	-01 

'Tatai:33(iie. 33 vacancies were found as per 

r 



r 
) 	 : 

T1u$; 33 Vv-C;S -neias of Co- mek At- tendutts eoW ba. fo 

i&ble 3 por '?o3t BaBOA RoEter' where 	vi11jijty 

of. Gomek Attennt s per cr ity.wie brck u4re a 

- 37 

- LL1 

8. ec. 	- 

S .T 

11 ot1' s 14-  (i.e. Tt.l 3 trenth of Alipurduar 
Divisio. 

III  view of above, the proposal for tilliig 

vaeeie by U .R. (U reevet) etndidates co into eonie-

ratirD . there was 	0 .i.C. caite available Paongst 

the eurplue Ooaeh j 	
(L 

It is also to mention herein that as there is o 

1,1provieio t  for do-roservetion. of reored po3te as per Poet 

/ 	
aee, Roeter 3ystem appiieable frrxM 10.2.1995, the nattere 

/ 	
rarJt t 'excaUe of the Roetor pot 	11.z well 

/ 	roe ervatio' could not be areod to jjtil1y un. der Genrftl 

Iaagor (P)), N.F. Baiiway, 1q,%ligtog 'e letter No.W21O/)uj P.111/ 

Coi.(LoOi) ftted +02.2001. However, in puruaneo to the 

dieeueejoraS held with both the recoguized AssociatiaMs (i.e. 

Rai)ay Uione The IN .F. 11ai1zay Nazdoor Otion miva The T .F. 

ajlway 2sployees thiOj IdCp1OyXieflt of goieral eateory 

eurplue attff at 0 .B.C .. Direet iceruiiiont quota was 

rCrtEid tO 'lorly et±O]t 	th:t queetion of '1esorvatiO 

does not arise ane.,  the bakIog be throwu fordard. only . Thu 

it will be well eVident th.t it was clearly stijulatcd that 

0.11.0. baekg Mmy be filled up in future rad this protective 

.dmcisiam had to be taken for better utilization of exietira 

eurplus nfl power vnd.r-v0idLq9 loss to the oxchuer. 

- 
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. 	 I 	 i..- - 

it is 	 that the i©tter dt1 30.1.2002 for 

of Gonemal cttegory surplus staff egaaiRst 

.B.C. iJi•reet Rcruitmeflt 9u01z was issued on the bis of  

pressure brought by vested iterezto.rznc18 ct • 

1ege4 Rthor, it is well ovit that the decision is  

not i1legl if the tter is 	iOre4. in the wiet per 

pectivc takizig the factual aapoctz of ere positiOn as well 

s the f 	ci ]Vn.tional perzpectivo , $urplu taff/workcr8 

need to be utjljzed jtLejou$1v and rpti wit' e. viów to 

inkO the ozjz.tio fuctioai, particularly ii 1tailway 

whore oeilcrv'iee with finiciti viabiljti .jyIayS &ttcr. 

la The j.le S u1'P luz 3  tff Is 	ntO 4 burden on the G ove rcrt 

rg±ztioR.ilW 	nd O )r LiZatiOn c 	silent 

pect$tOrs to the huge d iskiLe of 	XUt MaMOY f or o 

retur. j turn, espec•il1y wbCB the work force 	as well az 

cc f; their utilisttioi are avail&blc . 

10. 	Tit, with regari to avcts/c-tenti 	Of the 

ppliett at pragrapb 1+.3 of the application it is SttO 

tIut from the General 112agcr (1?), Maligao'S 0Nr dated 

3t1 2002 it will be qitc cvi nt that it was a clear 

age that the question of drti 	U Aot arise 

but Gal category surplus staff may  be reployed aa3t 

C) .B .0. Direct Recruit qu0ta ni the baek-1 of ) .Th .0 • Direct 

ceruitqUtL 5O1 	only be thrown foirL. Thus, t 

jtcrest of 0 ..C. Con::unit7 toes not hper ujhwi provision 

•hs been mi1c for p riotee . tion of their interest. uostion Or 

eviting the Ho'bie Suprene Court'S deeisiot in R. K. 

$abha1 Vs. Stte ofPwitjab ótc. sacs not arise. Prieiplc 

of pOzt baso rOSter syten is well 	ai3taiLet 

of deviatiola frcm the eireu3r dated 2.7.97 as -mentioned by 

the ftppli•ct di4 not arise. 

CE 
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11. 	.Th1t, with roard to V101011 at t prrph ++ 

of t1 appIictiOi it is uiLttod tht 'VAO cotci 

tio3lO of the  app1iCnt w oxprve4 in tbce pgr&grlphs tx'e 

quite jieorrect rzad hoice denied. It is quite a wrong 

tzscrtion that the reasom for slielzakago affected in the otho 

of Coaca1 AttendfltS skould be ia,e 	a to the pp1ieit. 

It ±8 too , much an.  COCtt1On on  the part of the applietant 

to aspire 80 when p0li# d0leisi011 at "Joinistrative level 

are prptcd and bckod by national jntere3t/C8irati0n., 

noDe 30, when financial apoet of the riotbor org L'-atio 

(ii)/GOeX'Ont are 1volved. In. fact the 8urp1u3 pO3t 

coacit Attenn.t have boon i4ertifie. by the flaibiay Airj- 

/' itratiOn ifter OtL1Oi rieW of the working 8ytei, &i tz 

ha3 been isued accordingly by tlao Ri1way Avknj.. 

8tratiOn viO DIi(P)/AlipuD.UtD Jn'8 Memo 	No.If1/21(T 

Cor4/AP(LOOO) dzto 11.6.2001 óc1ari 	+O ocaupie. p08t8 

. 8UrlU8 with simult&ncous creation of 40 8upeiunorary 

pOGt so that paynont ate. of tbo8o 'fO surplus 8taff may nOt 

be held back for want of p08t8 	exi8tlng IWzay 3taff 

on  role do not 8uffcr till the porio• of fixing them at least 

temporarily or so agaiiist eny work1g 08t. 

12. 	That, with roard to MverMftts at pargrp] 

tho plic ttion  it is roitcrtei that MS alroaty zt.tedet 

f'oreoi4 pragrVph 9 of t318 written tatcmont, a poliel 

4901$ io1-1 w crxtrnwicb.ted vido (eneral FaaO r(P), N .F. 

ilway, Mzligwaonfa lcttcr No.w201/6/?t.II1()L00to 1ated 

26.7.2001  to re deploy t13ose i1u8 Coach Atic 	t who 

poseS the oducationl 	 up. ClMc VIII ten 

QA83 VIII pt), to the post of Ticket Collector jn 

Sotle ,3O5O - 9O/... aV-mn.t the Direct recruithent qu0ta 

for O .B.t., raointaining pO8t-b(.8odrO8tOr, after judgLag  

their 8uitability ool the b98i of Viva-.VoCe te$t etc. 

Ir 
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it is also rcitcr2.te herein that the .c.ncy of 

D .R. qotO L. Ticket Collector ctoOr7 ast wbich ro 

dcplOent of Coach Attenite wz to be nde was calculated 

UptO 31.1 22003 period and the afte is as under : 

u.i. 	- 09 

s .c. 	- 

01 

O4ii•C* 	17 

Tota1:33POst3 ' 

sd et tht pIZt morent, there WOS no eligible 0 .i.0 D.C.  evzadi- 

date j; the Coach Attendts ca.re to be posted against the 

Ticket Collectors OGt as nontioned in foregog paragraphs 

of this Written Stateront. 

130 	That, with rcgaito avernents at paragraphs +.7 .nd 

of the plicatiO it is anitted that the General Mcagor 

N .F .Railway, l4aligaon vi4e his letter Ho .V201//Pt. 

Ill (TCil(LiO05 c) dted 26.7.2001 clarified tit post hased 

roster (P.iL.R4 is to be inttiincd hjl rifling u the 

acrcie5 of T.okct Collector 1  s category against D.R • quoi*. 

The letter No .W21C/i6/Pt .III(T)COnl(LO05C) dated .1 2.2001 

c1ariy statetVclarificd tho position regrdi2ag question of 

exehanging the roster point ote. as isodby the applicant 

and hence nec5 no further e1abO1tiQn. AU those are nattcrc 

of record. 

That, the av cnts/cOntetiOU 5  riado at paragraph 

of the applicatiOn 15 ot wholly correct • io assurance 

whatsoever was given to the applicants as ailcged. The letter 

of Garlerm.1 Manager (P)'s No.W210/16/Pt.IIT)C0nl(L 00) 

dtoCt 31.1.02 well ci lies the stand and rquires no fur-ther 

elaboratiClr. 

Contd.. ... .9 
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15, 	Tht, with rogard to 	rm antor, at ritpb .10 of 

the applieation it is ttel that w3i1e ocoi the cO3 

of surplus Coe. Attendamts. and thCiZ roOplOyt to the pot 

of Ticket Collector egint D.R. qott it siarn obcrvei that 

uff1eict iubcr of 0.13.0. conun1ty stAff are not ftv.ilhie 

i the surp.lu Cocb Atto. hdantm]zLt for deploymvnt agaLnst 

Poet bed connuity ).R. quote of Ticket Coi1ictOr. 

After hving the f.ctui position nd for the uto3e 

of better itili8tion of the 3urpiu.5 Coach Attcndnts, Genel 

gager (P) g1n e1rffie it ci3ion vic letter Jo .W21c4' 

/pt.III(TOonl(Iaoo3c) dteaI 31.142002 stating tht the 8urplU3 

ztff nty be r t.cpIoyet 	tn$t the vcneie in the exitin 

. Direct Recruit qutt n1 the bclog tbratn foxttr 

ot to hper the intorc3t of future Cli ible O..C. 

- 	It 13 also to rcntion beraLn. thet the ex1ting provi- 

sions of rt11e3 etc. were also kept in view while prOee$ing the 

0a30$ of the $urpluz Bailw 3tff (Cocb Attcn1t3). At pi 

, of the Mister Circul.r N0.22 it has beonlaid dw titht the 

R.ilwy Bora eire th.t the r oi3M t Uio should ]o be 

/ 	•v13ed In tine, as frc3poSiblC, Rbout the nunber of 3tff 

likely toe 	•re4 urplu5 .wi the 3tt1O whore they 

nd,their views, w fr as  po3ibie, may also be obtained. regi 

in their re i.oploent. 

1. 	Tht, with rogard to y0 ent/1legt1OZ at parft 

ph3 l.11,x 	1.12 :d ..13 of the pplit1Ofl,. it ±3 to tte 

tbe.t it is not eocte1 tbt the plictaat 311Oul hEVO e.cCe$ 

to t orficial file3 or quote 	e noting of 5OiO off Ieii In 

tho3e flies, end, these are 0ffjcia1 secrets. 11O1ever, it is to 

te t1t whttve1' actions have been. tkCn In the case, hive 

Cotd.. ...10 
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1ive been tgken fter 41.uO coulttio, with t1m recoiiet 

tfnions keep:Lng in vior of the Rtiiay Bo.rGP 3 Circulars etc. 

As stated in the foregoing raft of this vrittem atatent, 

in the Orler dated 31.1.2002 it ws clearly stipulated tkt the 

bklog of 0 .1 .0 • quota should be thrown foxrtt. 

qucS tion of bampertng the interest of 0 . .0 •iJdte does 

not arise 	 When no 0 .i.0 • can €idtoS are 

in the list of Coaek Attenamts randerod surplus, 

It is also clarified herein that in oboience to 

Hon'blC Tribuflal's Stay Drder dted .2.02, no Zati -D%n hS 70t 

been taken bas 	General nager(P, MaliaOn's letter te 

31.1.2002. 

Further, being bead of the N .F. Railway 0r&niatiOn, 

Additioaal General !4nage r on behalf of the Gierai nager 

can decide any izue relatcd to Intbistrial Relation in consul 

tation with the recogaised J!i1O15 ms per par.grph 6 of the k 

iastcr Circur No.22. The tUeatiOiW of illegality or of la  

vested interest or extrcOU5 considcratin etc • as nade by the 

applicant are all ufoded and uaccOp table fld iCCO are denied 

borcitb. It is also quite evident that the decision of the 

Railway Mii15tTttiOfl was based on factual position a for 

better utilisati of suxplus staff and there h been no viola-

tion of any  standing instructions of the Railway Board. 

17. 	That the llcgatiOnS made at paragraph 	of the 

&pplier-,tjon are denied 1rewiti. It is to ation herein tbat 

General 1anasr (P), 1 F. Railway, aligaOfl' g letter dated 

31.1.2002 does not affe•t the tercst of 0..0 a Commity 

since it has clearly been ae clear and clarified, by the 

copetcflt uthoritie thtt the baek-lO fl.R. quota. should L 

Contd... .11 
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ti'om f.. 'u.rther, there is no 0 .13 .0 • 	U.d.te In COC3. 

Attcn1ent c.dre wkose promotiOn or prospect b2o been etfeetod 

or Who is oliible to he proted. In fact,  Ln  the surplus 

list there is no 0.13.0. eandidAto 3 roveftiS frc* reeer1s-J- 

with regftrd to verueits ftt pft1rftp1.S 1f,1 

j 4- .016 of the  ftppliefttiOfl it is to submit that the conten 

tious of t ipplient 0-4 put foxiftr through these pe.rftphs 

zc not correct wid henc enied. It is to suit here:Ln that 

pozt -based rosters jp.mve not been affected at sfl. But it cannot 

be ftcceptcl that if no uitftble candidate is not available i 

the particular ccziiiunity then the pOStS should be kept unfilled,' 

urtiflOtl for kviy period of tite till & prticul.r omunjty mrz 

15 aVftllablC. SUc1t arguzcnt e&nOt be aceopto 

-. 	(1) On work considoratica when jiiw&ys work will 

suffer for keeping the pOStS uftne. 

(i1 Wh' jU.0 surplus suitable staff (pj.j1w&y n) 

re aw&itin to be put to worVC, din 

fault, these staff will hare to be paid froia 

llt/BjlW 	revenue for no work. 

(ii) Railway is nOt only ft GovorniLont COCOI: but aIO 

is to con1Or to COnICrC1ftl rcqirCflCflt5 and its 

fci*tl pOSitlOfl eanot be ignored. 

(iv) Wken clear provisiOn have been nado to the offoct 

that D.R • quotas rcjing ufiUc1 for wt of 

ujt&1i bztS B110, li be thrown foxward and t1s 

the 1itorO5t of future eligible hnd of the 

particuLr corunitY is protected. ctc. 

Contd..'. .12 
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It is to rcthrate horii tht the office letter 

d.te€t 31,1.12002 ciriy showed that there is neither a.y ( 

quotin of 	e-reervatin 3o1' igiiariig t 0.13.0. eivaity's 

thtoret, 1)ut it c1rj iraUcated t1wt the back-log £ .R. 

quota of 0 .3.0 •houle1 be t}rOwn foivar1. In such $itttiOfl 

in the particu.  lar case no question of izbaiace, a Uegcd, 

& O.B.C. quota is meant for tDirect Rcruit3' 

d theze D.R. quota nay be filled up in futuc against 

YaCanCiS. 

A repr th contention that there are 1+ 0.3.0. 

personiel 	ogt the surplus Coach Attenant, it i to state 

that theso porsoel have OW 'cone up with their claira and 

no roeor3 shavad that they were O.B.C. C IdidA.toZ • However, 

their cases are under exati1nation, t1eir Cl.ij 	 judged 

on verifietion of seivice recor&, ocunents/ncM certificato1 

ueed for 0.13.0 • 
frJ 	 e 	 o-.-o 	 o' tn 

'if 	 However, in no C, 

interest of O.B.C. 	ites will be over 	if  fotvid 

oljg•ible and suitable. 

194 	As no elLib10 0.13.0. c;adidteS are awaiting for 

being posted as Ticket Cofloctor, the assertion rcarding 

conversation etc* in bobeen such staff and respondent No.6 

I .c. )1WAlpurduar Jn • did not arise and sane is not acjj.ittod. 

The allegations as regards vested interest is or phatically 

denied. 

20. 	That, the contention of the applicnt as nade in 

paragraph 4.07 of the application is quite unacceptable d 

not inll natiial interest. The national GOVOrMR1011t 

cannot renain as an on_looker/spectatOr to any was tful oxpen- 

Of GcOvc1tCflt nonoy for unproductivo purpoSe 

Contd.... .13 
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to satisfy my particular perZOfl or counity, whore foremost 

ecidrtt ion is 'Ntii' i iteret' * The operation of +0 

upuerarY pot onlr for thoo turp1u 5tff without y 

work is clor proof of national waztc rind it is the duty 

of every citizen of the country to fin none work place for 

prO3ctiVO use of those itle lour force aspecimllY whencvo-

ral v ancie arc awaiting. to be 	in the flj1way orj- 

ion itself. 

In this comtoction it is to mention here that praCti 

eafly there is no tiliZZ.tjOfl of such surplus staff. They arc 

paid in full without fruitful work whift i 1T0170  huge fin&cM.l 

loss unlG53 Ot11e13ii5O not cployd at  the orliC5t aaint3 t •sui- 

table posts. 

The supernterary pot were created in 2001 under 

Off ice Memoranaink  No .F/'1/21 .(TConlA?(LO05C) d.tc d 11.6.2001. 

Ts eiin rcarthg putting thes urpluz Cocb Attnts 

observinG some prOce]Ure5 in the T .0 • CLtcOry was tkcn for 

better utilist°n of glem power ruid a30 after 1Vingi..ssion 

with both the recoisel Labour UniO5 of thiS i.i1Wa7 by the 

conpotent authority d on over all finaeial consideration of 

this BatiwaY. 

21.. 	That, in rearct to sttents ao at paragraph .13 

of the appliction it is to st.te that the aflegations of i11e 

g4_ty) 

 

rbitre.Mmess and diseri1inati0111 or S'Aowi-ng favour to 

persons CIOOG 
to PM powerS etc • &ro quito baSeless allegationS 

and hence onpbatiO]J-Y 'Ienie4 herewith. 

It is to submit herein that : 

(a) Coach AttendfltS arc Groupi) catcOrY staff in 

scab 	- L0Of wlc TickOt Collectors are 

roup-C pOetS in S]J s.3050 - 14590/. 

on 
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(b) QXOS Prize hving avenue of 	otii to tho post 

of Tikct Collector. 

Further, there is oth 	illegality or arbitrariness 

ctc. i 	agin the surplus iIlo worktorce of the Eailwayt 

fruitfufly without &eprirthg ay one's interest especially whon 

uptc) this date rAo Od.00 eligible candidate are O. recOrl. 

22 	That, with rear4 to cvenent ac *t pragr&phS 

1+619 	of the applie.tiOn it is sulmitted,,exeept those 

5ttCt5 Which are on record or are specifiCM11Y aitted 

herein below U other ileati 	voents of the applicat 

arc deniod herewith ncI to applient is put to strietost proof 

thereof. 

It is also to sutait herein that 

(a) 1r'tc1y 11 nunborS of Vocational Courso eandito3 

have tLlroy boon tP ,00inted as Connarcial Clerk 

in A1ipurIuar Divisi.. in scale  03200 - 4900/ 

wbib is higher th : Ticket Ociloctor's scale in 

,3QO 

(ii,) The Vocatioiai Course 	1te who .ro awaiting 

for sppothent are meant for 	Division 

st t:e DiviiOn.I quota for such áppointent 'min

(c) The appliet hs  nOt specifically states as to 

the particular numbor of pOStS id under w 

such pOetS are ly 	vacant et. Further no speci- 

fie mention of other tcOric8 hs been pointed 

out in the application as to conduct the special 

drive to fill up O..Ca vacancies. As such the 

lleat ions hYe been iade in vaeuO AtnWl are 

u aceep table. 
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23.. 	That, in rearI to v 	nt/tl1egtiC at par grpiaS 

4.21 9 	22 1  1f.23 .nd 'f.2'f- or the pp1iotion, it i 3uiitto1 

that none of e.11eation are correct 	. hence dieth All 

aetion have been titkon in pu uncc to cxtt ru10 3  guia Ort21er 

n the uhj oct e:t a per conultatio etc • with recoioI 

service Unions ui the orders so far iued on the cubject will 

clearly exbibit that : 

() intcret of eligible O..C. ek-Widates have been 

prtecte1. 

(b) conpetent autritieS p50 the orior 	per 

rules. 

Further, in oboiCflCO to the 1on'bie Tribunal's Order, 

o stops ftr filling u the pOStS 0 or .ftr pssiiig of the 

orters have been taken, thou& the surplus iAle workers be 

against supe iuoray pOstS are to bo paid full pay ete. without 

ny work. 

2'f. 	That, with regar4 to the grOun citc 	the relief 

sought for said legal provisionS as IRajitigiled at par grapb 

of the ppli3atiOfl it is suthjtte1 tht in view of what 

have been statcWsUthitted in the foroOi.a parraphS of this 

written StatomOflt, flO!1C of the roun d put foriard by the 

applictS are Sustailabic lmder law Pqt rules in vogue zaat 

in  view of the nature and fact of the 	nd boicc these are 

denie1 hcrowit 

Further, none cf the relief clae•L by the plicMn 

t paragraph of the application are ai5 ible uQr rules, 

nerit of the ease ani hence these are liable to be 

roc ctei. 
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L?or rcay ,erual the f ollowing rerk, ii brief, 

arc alo biitte herein below o the points (rou3) raizec. 

agiit the p&ragrpb 5 of the C-P-PlIcati011  

(1) kO n0s • of C(D-ach ttt were .eclarei as 

urpiu .ue to ShijIlIcAge. of work vide DPJ4(P)/ 

A1ipurUr Ja' Mror .n NO ,W1-1/2 1 (T)Co?A' 

(ic) Ite 11.6.2001 with 5i.ult3eOU 

èretiO of 1+0 nos. supernunerary pOsts as to 

ciure tbee surplus MilwmY worker3 to drvw 

full pty etc. without work till they are fruit-

fully enae agai31t MY working pot. 

(2 That, the follin D.R4uOta VaCanCies ent 

worked ut uptO 31.12.2003 are fow to be 

t CollectOrs ettegOry lle j the Ti  

iuraityøWie break up t 	vJIOr : 

- 09 

0.13.0. 	17 

OG s.c. 

S.f. 	01 
- - 

TotaL .: 3.3. L per ,P.B.R. (i.e. Poet b&zciL 

wUereaz the avajLa1.litY of Coach Atten$LfltS 

is per ecunitrWiC break up are': 

Ud. 	-37 

Nil 

- 06 

S.T. 	- 05 

TotaL: . 	ialipu1 

() There -P-az been no viatiOn 

ig the principle of P.13.11. 

SabhtXI'1' ea3e applicable 

DiviiO1a' 

in x*gidly obGrV 

laid. down in 

from 10.2.95. 

Coutd... .. 
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QF T10 oer.tie'& of upox1unerery pO'it ) 

beo cauSing 	 ugC drainage of toney 

in the tore Of py ote. for thoe 11,0 meMloycd 

SU]'DjUs Colah Att0ndP-nt3 Vacrems a good numbor 

of vacancies are cxt1i9 in APDJ DiMiOi. 

agarnt I .I4uota of Ticketi1oxt. 

(5) No ciiibie 	et:I 
aTajiabic to 

e poøtt agaLnst 17 veacicZ of tbo D.R. quota 

TIcket iieetor Cadre 	 not iiy 

ucery expen1itUrC is to be nade by (ovor 

ient of i1 L1 (RaThay) but th i 

Coach Atte!1ant are roiutInirt unp ioycV 

oflMed., one. Work in Tiekot ColieCtOr$ Catho 

i u ering for w ~itt of rcquirot staff 

6) AinitttVO Orders were iued in pursuanco 

to the provitionZ of rulcz, orders of t1 . &i1w4? 

BOri. 	LtOT CircuJJr ote. and. by the 	ier 

utiaoritie like Genert1 Minor (P), AitiOni 

General Mtnor of the N.F. ailwyni that too. 

after ue consultatiOn with tie roiize€ 

unions of the emplweoz of the N 4? • 1iiway. 

(7 The .oHerCI for reep1OyiCflt of surpluz s tttff 

wei'c pzed with clear protectiOn of the O.D.C. 

endittc like putting the clae 'throwa torir4 

of the bftck 	of tIne O.D.C. . Ticket Co1iec 

tr ce4rc ctc. 

(0) The direct recruit qu0t of 0 .i.C. cateOr7 doe s  

not effect the interct of ny of the exitig 

COzCh Attdfli in A1ipur1uar Jii. DiviiOn. 
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The next protiOnl rOpeCt of Coach AttLdflt 

is Ticket CUector. 

Gazes of if Persms Who now wznts t? stt y tht they 

arc OJ.C. Catoory, are WLdCr cx dtiOn eflt1 

ctio 	ttket for cery conidcratio 

of the cas es If they are found to boj 

(1 1) In obCiicnce to the blanket Order of the iot'ble 

Tribui dated. 4.2002 	0p10ytflt of all surplus  

Coeh Attcmdrnts he been kept suspended epo 

ciaUywhc there c.sno eligible O..C. oanlidato 
C-s.L 

to be pote1 as Ticket Collector. 

(i2 The surpiuz Oh Attendaflt re to be 	frorn 

aaiiwayflovcrncnt revenues and huge rut per 

tb j the foii of w.ges arid OthCX priVilCO3 

etc. are to be 	to th fr no work ad s 

such over aj pulljic i.ntorc8t i ufforing. 

That, it is ubittcd that all the actIoø taken into 

the case by the rcspoeflt3 arc quite local, valid. td proper 

and afteruo application of njl by the COapetCflt 	 horities  

and that ti preont case of the apiiiOants is bated e 

prei5o and uffcrs fr• tis..intorprctatiofl of rules nd ]zis 

etc. on the uhjCt. 

26 • 	That, the nswcrin rcspondents crave, icavo of the 

i1o'b10 Tribunal to periiit theu to file 	itional Written 

tatecrit in future, if foi.md neccsrY after rceii't of further 

jfat1,S/reeOr etc. fr cn1s of Justice 

Cotd.. * . ..19 
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27. 	Thztt, uxad.cr the ftctz nI eircm. 	f the ce j. 

ts ztated in the foregoinìg pV-MGrV_pIWS of the Written Statetont, 

the ins tent mpplivettion is not mejaitajimable oneft is li.blc to 

be iiscth 

L- I - ' 2J' 

I, 
	 on of 

0-ged about 	ye-rs 
- 

by oceuptiOn tiiway e'ice 	I wo: ridt's as D V ,  

N .F. 1ilWay Aistrat jr 

o hereby B010Mly QffirM 
	 th1tt thc state- 

ments na1e in prgr&phs I zaad 7 Pro true to ky kow1odo .nd 

those 	at pargraph 8, 9 1  10, 11, 12, 13, 15 nd •18(b) 

re based on infom.tiOflZ aiu1 recor of tic ease wkLeh I 

believe to be true d t}ie rot P.m vy hunbic subnissiou before 

the lion' bie Tribunal awft I siì this verification on tiL 

TT. 	
, 2002. 

SI 

ieLLL 	 4- 
NOIi1EAST FRONT II flILWA! 

kIGAON.:: GUWMiATI1I 
FOR AAD ON BUIALF OF 
WION CF flTtIA. 

QWOSV (S 

Trwt P 
II 	P. I$.. 
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r: 	L:E:NTRAL ADM I Ni: SIRAi L kIE T RI }3UNAL SUWAHAT I BENCH 

UWTh.;TflE 

0.  A. Nr 35 of2002 

i'LF Rai Iway 	Assoc:ia1Iiorl 

Vs - 

Un ion of Indi a &IT)rs 

:t: N THE MA LI Lk 

An Aff:ic vi-iri-reoIy to the wri tten 

statement filed, by the Reseondents 

IIfltEWtLW 

I Shri Binod Chandra Kumar, aqed about 47 years 

s o n of 4p K. umar, resident of Mall iqeon Suwahat i 

do hereby sol ecnn ly affirm and state as foil ows 

1. That I am the Secretary of the Applicant associ ation 

and as such I am fu 3. ly cony ersant wi th the facts and 

circumstances of the case I am author ised to take 

s t e p s in t h e abovenoted appl icet ion on behalf cf the 

Applicant Associ at ion 

2 	That a copy of the written statement filed by the 

Respondent s 	h a s. been perused by me, ann I ful iy 

understood the contentsi thereof Save and accept 

statements that I specifically admitted to herein 



below, 	a! :i. the aver'ments made in the write ctaf:ement 

shall be deemed to have been denied by the deponent 

The deponent further does not admit anything contrary 

to the re I evant records of the case 

That with r'ccjard to the statements made 	in 

paragr'aphs 2, 3 and 4 of the written statement, your 

deponent denies the same and states that the arb i trary 

and ii! epa! action on the part of the authorities in 

dcc: idinc3 to fi U up the post meant for OBC in the cadre 

of ticket collectors through ieneral category 

candidates in clear vio:Lat ion of the e>tent 

instructions, has p1 yen rise to the cause of action 

leading to fiiinc pf the original application The 

averments that the App! icant association is an un--

recoQnsed orcanisation clearly displays total non-

app! ication of mind in as much as the N/F Railway 

Administration vide letter dated 9399 has granted 

recognition to the Applicant association in terms of 

the di rec:t; 1 yes passed by Railway Board in this 

connection 

A copy of the 1 et;cr dated 9399 is anne>ed as 

Annexure-A 

4 	That with regard to the at atements made 	in 

paragraph 6 of the written statement your deponent 

denies the correctness of the same and state that the 

rai lway Board isanec:essar'y party to the dispute 

raised in the oriciiriai - app]. icat ion, inasmuch as the 

same relates to policy dec:ision The Rai iway 
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drninistratiOn att;he ZOrZ1 level is not empowered to 

take dcc :is:ions as regards the di sputes raised in the 

Dr'iCjlflal 
app1ication inasmuch as no pot;er has been 

delegated to rd ax modify and alter the recruitment 

rules. Further the Zonal administration has oct no 

compi ianc:e to dcvi ate from the rccrultment rules even 

if the same is for a temporary perioc 

5. 	That with regard to the statements made 
	in 

• 	paragraph B of the wr:itten statement 	your deponent 

denies 	the same and states that 	
the 	mppi icant 

• 	association was formed specifically ui th the nb.i ect lYe 

of protection of the interest of the members of the 
OBC 

communl ty Further the Railway Ec:iard vide letter dated 

28 .8 97 	has clearly specify that 	
the 	Applicant 

association is entitled to raised matters reardinc 

	

appointment/har'asSm nt/U iscr:imlnat ion 	in 	pro\' iciing 

reservation 	and 	
other 	ben ef I ts 	inc 1 ud i no 

conceSSOflS/re I axation to the OEiC employees 

A copy of the letter dated 28.897 is annexed as 

6. 	

Anne xure—b 

That the deponent denies the correctness of the 

statements made in paragraph 9 of the written statement 

and reiterate the statements made in 4.2 of the 

original application The RpfldCfltS have admi tted 

that the surplus coach attendants are being sought to 

he adjusted against the direct recrU1tmert vacancies 

available in the cadre of "Ticket :;ollectors" including 

the 17 posts meant for OEmC s. The said redep:LOYmeflt 
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has been stated to have been done by giving one time 

exception and by relax ing. the recru:i tme nt rules 

As 	can be inferred the said 	decision 	for 

redeployment of the surplus staff. was taken at the 

ZOnal level The Zonal administration has not been 

dcl eqated wi th the power for tak :1 nq of such dcc iion 

H  more particular in matter requiring deviation from the 

Recruitment Rules As such the dcc isons as impugned in 

the oriciinal application is void eb-ini tio and c::annot 

be acted upon Only because in another Zonal Railway  

such act :1. on was taken cannot be c:onstrued as 

legitimacy such illegal actions 

The Respondents having admi tted that no 	dc- 

reservation of the reserved post beinp permissible the 

post meant for OBC 's cannot be ut ii ised for 

accommodating general cateqor'y candidates As per the 

averments made it is clear that such dcc is ion has been 

arrived by the Railway Administration due to the 

pressure mounted on by organ isat ion mentioned in 

peraqr'apiis under answer lnt he event the decision is 

allowed to he implementecL OBC candidates would be 

deprived of their due and .ICçJI t imate exectetion of 

being appointed in the said post 

It is not denied that the railway Administr'ation 

is entitled to utilise the staff in the manner as 

deemed fit and proper, but such utilization much 

confirm the rules and regul etinn holding the filri 

1. 	That with rd1 d to the statements made 	in 
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paraT'aPh 10 of the wri tten statement, your deponent 

den i ese same and states that the authori ties by the 

impuQned action are trying to do something mdi rec:tIY 

which is not permissible directly. De._reserVat ion not 

being perm:LssibE the post meant for OBC candidat es  

cannot he ut ii :ised for accofnmodat ing general c:ategorY 

c:andidateS that too, in c::lear violation of the rules 

hoidng the filci Even there are persons be longing to 

:i.c:1ib:Le for being appointed OBC communitY el 
	as ticket 

collectors but their cases have been innored 

8 	That with regar'd to the statements made 	in 

paragraph 11 of the written statement, your deponent 

denies that the correctneSS of the same and reiterates 

the statemefli3 made in paragraphs 4. 4 and 4.5 of the 

orig:Lr'fa:l app1 :icat. ion The possessiofl of the Master 

Circ:ular dated 27 39i has been viol ated- in the case on 

hand The dec:l arat ioh of persons as surplus and their 

re_deployment 
are two separate and distinct matters and 

both these matters are to be carried out by the 

authorities in 
strict adherence to the proc:edure 

prescribed. No deviatiOn 
from the procedura presuribed 

is per'missih Ic 

9. 	That with regard to the statements made 	in 

paragraph :12 of the written statement, your deponent 

den:i.es the same and reiterates the statement made in 

paragraph 4 of the original app I icat ion The dec :ision 

for the re_deployment of the surplus coach attendants 

were takers the Zonal level Further such re-deP loymnt5 



was 	to he done by relaXiflP 
	th 	quaiifiC:t10c"is 

prescribed for the post of ticket coil ectors in the 

recrul tment Rules. 	
he Zoni admini.StPt ion not been 

empowered to take dec is ion on matter requ i ring 

re1a>atiOfl of recruitment Rules the decis:ion taken for' 

T-e—CIeP loyfflent of the surp lus coach attendants against 

direct recrui tment quota meant for DBC 's in the c:adre 

of Ticket c:nl :1 ectors is void ab—initio. It is also 

denied that there are no OBC candidates ci igib }. e for 

be :iriq considered for appo intmer1 against the quota 

meant for them in the cadre of Ticket Coil ectors 

10 	
Tb at wi th regi ard to the statements made in 

paragraph 13 of the written statemeflt 	
your deponent 

states that the Hesponden ts have admi tt ed the 

correct ess of the statements made an par'anraPh 4 / and 

4B of the c3raganai appI:Lcat10fl he ieterS dated 

27.201 and 4 122001 (Ann . exure -2 to the DA) depiC.; 

the correct proc edure p resc rbed under the Ru I es and no 

deviCtiOfl is permissible from the positOfl c) arif led 

vde the sa:i,d letterS 

11 	
That with regard to the statements made 	

in 

wri tten statement p arag raph 14 of the 	
your deponent 

denies the same and reiterates th statement made in 

paragraph 49 of thoriglnal app1 icatiofl The 

Respondents have vide letter dated 31.1 p2002 (çnneXure' 

4 of the L1) sought to ci rcumbed the rules/instruct io 

holding the field without any authority, The said 

I etter dated 31. 1 2002 is also in c: lear dcvi at ion 
-from 

c:larif id in the letter dated 421 20:11 
the position  
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and no reason has been set; forth for such direction 

12 	That with reçard to the statements iiiade 	in 

paraqraph 15 oft he written statement;, your deponent 

denies the same and reiterates and reaffirms the 

statements made in the fOrecoinq parapraph of the reply 

and in parapr'aph 4.10 of the original app I icat ion 

stated earlier, the declaration of the persons as 

surplus and their re-deployments are two different and 

distinct mat.t,:ers and both these mattes are to be done 

in strict adherence to the procedure prescribed 	The 

Zcinal admiri istrat. ion not be i nci dcl eçjated w:i th the power,  

to modify/alter/relax the provision of the Recrul tment 

Rules. The decision taken at the Zonal level for the r-

deployment of surplus coach attendants by accommodat inç 

General catepory candidates against the posts meant for 

0110 s by relaxinp the Rec::ruitment Rules is void ab-" 

mi. t:io 	Further the Applicant associ ation was never' 

corsi.ilted I nthe matter. Dc-reservation not 	been 

permissible, the cieneral category candidates cannot he 

accommodated against the di rect recrui tment quota meant 

for 0110.s 

13 	That with i"eriard to the statements made 	in 

paragraph 16 of the written statement, your deponen ! 

denies the correctness of the same and reiterates and 

reaffirms the statements made hereinabove The deponent 

states that the members of the (-ppl icant association 

during the interactions, they had with the authori ties 

of the N F Rat lway Administration to come together 

i -.-----.-- 



about 	op:inion 	pi, yen 	by 	various authorities 	in 

c:onnec.tion with 	the 	mattei' raised in 	the 	oriQinal 

application The 	Respondents 	have not 	denied 	the 

correctness of the statement made 	in paraqraph 4.11 	of 

the 	oriq ina:t app 1 ic::at ton 	The 	letter dated 	31 	1 2002 

(Annexure-4 to 	the 	QA) 	has 	been :i-sued 	in 	clear 

vo1 ation of the 	extent Rules/instructions and the same 

is 	the 	result 	of 	the 	pressure mounted 	on 	the 

authorities by the persons 	interested 

It Is denied that the railway Administration at 

the Zonal 1 ee'1 has the competence to take decisions on 

matters requirinq reiaxaton of the recruitment Ru1es 

The impuQned decisions on the part of the Railway 

Admnstraton as communicated vide letter dated 

31 12002 is in clear violation of the extent rules 

ends instruct ion issued by the railway Board.  

14 	That with req ard to the statements made 	in 

paraqreph 17 of the written statemcnt, it is denied 

that the :impuqned decisions as comm,.inicated vide :i, etter 

dated 3:1 :1 2002 will not hamper the OBC community. As 

stated earlier the said dcc isbn is void ab—i.rii tin and 

the same cannot be allowed to be impiementecL In 

addition to persons be1cnpincj to 0130 community el :iqibl e 

for consideration for appointment as Ticket Oni 1 ector' 

beinc aval table in the feeder carires Many candidates 

be ion inp to 0130 community, selected by the Rai. iway 

Recruitment Board and who have completed post ad ection 

cour'ses are await inp appointment aqainat post cx stnq 

in the comirierc I al department of the rai iways, which 



C) 

includes the post of HTicket  Cal lectors 	The said 

persons are not been considered by the Respondents for 

appointment aqainst post reserved for them and the post 

reserved for them are be inq suht to usurped in the 

name of re—deployment lt:is pertinent to mention here 

that no Steps have been taken by the Railway 

Admiriistrationtoid entify 0130 candidates ci iqible for 

beinp considered for appointment as Ticket Call ector 

15. That with reqard to the statements made 	in 

paraqraph 18(a) of the written statement the deponent 

denies the same and states that the impuqned decision 

as communicated v:ide letter dated 311 2002 which is 

void ab'-'init:io cannot be justified by any amount of 

reasoninq 	What is not perm:issibl e under the law 

cannot he justified by citinc irrelevant reasons 	it 

is a [ways open to the Railway Administration to induct 

080' rand idatee aqainet the post reserved for them, if 

requi red by conduct inq spec:i ci recru tment On yes 

16 	That your deponent denies the statements made in 

par'aqraph 18(b) and 19 of the written statement 	and 

states that once the post meant for 080 candidates is 

all owed to be used for the purpose of accommodat mo 

cteneral cateçjory canddates, the 080 candidates would 

he deprived of their due appointments in the near 

future Under the post L3ased Roster Systern there is 

clear demarcation of the quota meant for different 

commuri it i es f'(oster Pain ts/F'os't: not be inq ci ,LoA;Cd to be 

exchanped the post meant for 0130 candidates cannot he 
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uti 11 sec:t for accommodat inq qeneral catecory candidates 

17. That with recard to the s'atements made 	in 

parapraph :20 of the written statement, your deponent 

denies that same and states that whatever he the 

pressinq reasons re-dep loyment cannct be made contrary 

to the provisions of the Rules and the instructions 

issued by the rai iway Board Any decision contrar' to 

the Rules is liable to be set aside and quashed 

lB 	1 hat with repar'-d to the st atements made 	in 

paraqraph 21 22 and 23 of the written statement, your 

deponent denies the same and rei terates the statement 

macic in parapT'aph 4.18 to 4.24 of the oriq :i.nal 

app]. ication. 	Further the deponent; rd terates 	and 

reaffirms the statements made in the forecoinq 

parapraphs of this reply. The decision as communicated 

videl etter dated 31 1.2002 beinc; beyond the competence 

of the rai :lway Administration at the Zonal level, the 

same is void ab--ini tio and liable to he set aside and 

cjuashed 

19. That wi t:h reqard to the statements made 	in 

parapraoh 24 i...the written statement the deponent 

denies the same and reiterates and reaffirms the 

statements made in the foreQoinq parapraph of t.h is 

reoly. In view of the fat...i;s and circumstances stated 

above in the oriqinal application and in this reply it 

is the fit case wherei ....this Hon 'ble Tribunal would be 

pleased to interference in the matter and allow the 

oriçnal app. icat:ion by qrantnq the rci, iei - s prayco 



f j r 

It is rei t.erated that the impuoned act.ion is in 

clear viol ation of the kuies and the instructions 

issued by the rai iway Eioard from time to time 

19 	That i&i th reciard to the statements made 	in 

paraqraphs 25 and 27 of the written statement it is 

stated that the impupned act ion is arbitrarily, iii enat 

and has been done in colourable exercise of power 

vested on the Respondents only with the view to favour 

persons c lose to the powers that he 

The deponent s.tates that the prima fac:ie case have 

been mac:1e up requirinq interference oft h Hon 'hie 

Tribunal and the dec:ision as communicated vide letter 

dated 31.1.2002 is liable to be set aside and the 

oriçj irial application deserves to be allowed 

20 	That the statements made in paragraphs  

,,,.... • 	are 	true 	to 	the 	best 	of 

knowledge those made in paraqraphs 

beinci matters of records are true to my 

information as derived trierefrom and th rests are may 

humble submission before this Hon ole 1 ribunal 

And I sicin this affidavit on this the 1.. th day 

of Juneq 202. 

Identified by 

Deponent 

Advocate 
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N. J. 

N EFX 

(:)niee o 1 lhe 

iIig;on Giwaht. j 

No, 	
Dated 09-0399 

To. 

I. The Execu6vc Directoi Esu. (Res) 
Raiiwa Board. Ncw l)c[hi 
AIIHOD5 
All DRNfsSrDpc)s;Dp(. 
ALl iJy./DisWAsstt Utticcr with lndcpcndcnt haigcs 

S. All SPO5 & APOg of HQ. 
 

GSfNFRl.1iJ/pN0 
& GS.NFpEu,'p10 

(-TS/AISCTPIAIMLG  
GS/.AOBCpp 	Delhi 
GSF Rh. OBC Empli ces .Asn..\ ii 

Sub:- Giaiii u! hILIiiiics Lu Alt hid1a ()13(. s RIv Eiiiptuyees 
* 	 .ASSO1a1iOn 

Ref- Rh'. Board's 	dated 28-08-97, 

UMJNF Railwav!LG has Lrantd the IeCOtjtjon to NF Rajjwav OISC 
Employees MsOciaOflG 	tenns of Railway Board's directive %de lener No. 96- E(SCT)1t7115 dated 28-08-97 circulated under GM(P)n\ 	NO.E/227ie; OBC/Assn dated 10-11-98. 

Accoidingl, i list of Oflke i$:aicis of the NF Rly OBC Eliip1oy--\ .A 'Isocia6un foj the year 1999-2000 and 2000-2001 as subjijeci by the General Secreta, 
is attachcd hcrcwjth for information and mJi-fanc. 

DAli (Ofle) 

SPOfpp 
f'r'?irvy 	 S. • 10! 	

ItI 1Jj&j'g 	 f 

NF I IWayfMalioao;/(hs' 11 
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LEST OF THE OFFICE BEARERS OF NF RAILWAY 
OTHER BACKWARD CLASSES EMPLOYEES 

ASSOCIATiON 
• 	 MAUGAONGUWAATI41 

Psi 
3n S. K. 

ASM uiidr DRMjR 
(n, PPLSENT Sri M. 	flhunH - C'i'TIIJJ under DCM/T r 

PRESE;'r C. 	1. 	ov - Oj undcr PdneipaL'!v 1-IS 
V10E-PPJSIDE,'I. 

VICE-p 	SiDh"j'  

VICE -PPSEJT 

J. 	. 1<oy 

Roy 

Sri S. B. Paul 

•_'HL , J ..\ l(j 
- US.'J under Rbhah, Adhikaij' 

- Asstt. '!'eacher under Principal'pJv 
HS SChOOLIVJG 1J

- Hd. Clerk under.  Sr. DPO/APDJ 
GF.N. SE(iTARy Sri H 	(. K uniir - OS/fl under  

If. GEN, SECY. Sii S. Kurnar - 1 -id. Clerk under 

If. GEN. SECY. Sri  Sr. TC under DRM'K 

ASf I. UN. SLUY. 
-sr. it under URM/ISK 

ORG, SECRTy Sri D. N. Bhu\'an - Uindj Ass. under CVO/ - G 

12 OPG SECRETARY Sri 	' Talukdar - :ierk under Cp)'lflC 

13. OR(1. S1CRET-\1y Sri R 	A. Si!llI - 	'L UU!j.. un 	DRt 11<1k 

14, TREASURER Sri R. P. M.ih r. Clerk unde "PC)/MLCI 

15. OFFICE SECY. Sri A. Kr r, Crk under CPQ/MLG 

' 	.a 	 I 



IvUNISIt\Y O -  RAILWAYS 
(RAftWAY BOARD) 

R.b.r N. 116/97 

No96-E(SCT)/71J5 	 New D*i, dt. 2$ 8.97 

'ThGeheral Mangers,  
Allirdian Railways/Producfjo' Units (includin 	CLW, DLW, ICjF, RCF 
& W&AP)/ MTP(Rlys.),C;alcutta/CORF, ..Aahohad IGM( onst.), 
N.F.Rly.  
OSOs: .Easf Coast Zone, BhubhanesKwar/North Central Zone, 

Allahabad /East Central Zone, Hazipur/Norfh-Wester Zone, 
,.Jaipur/ Soith-Western Zone, Bangalore,' Wczt-Central one, 

:abpur.  
The CAO.:DCW,Pat ala. 
th

-- 	
f. rector Genera,R.D.S,O., Lucknow, etc. (QS pei s e Di 	 iandaro st; 

Sub 'Grant of facthtie s to kll India OBC Railway Lrnp10 s ''sociation 

Grant of fici1tes to R:iilway Eiuployecs Associrtiort icprescnthi OBC 
eziiploycs bas been wider cons,de: -atioi of the 'r'tinitiy of Railw:vs. It has been decdd 
that onç such Msoci1itin iu each Zon: Railvay/Productjoii Unit wli ftliil th fcowir 
conditions aiid who'applv to tb (J tnaer may be gilvenihe aciE.ies as detd&x: in 

.p.tra2. 
,': 	

•' 	 •.- 

I), 'rj, The Association should bu rnaine representatives 'of a majority 	f r.1W)) 
employees bcknghxg to the OBC. 

cit) 	Th 	obieties cf the 1 	octi'ion u I. LIt t iii I 

veif,i .Asociation of genuine 0BC Railway crnpoyc 	nd 111c,e:n:rshi! hon1d be 
open to all categories of OFC Raih'y ring ernp1oyec. 

(ili) 	1e CoiLsjttion/ 	Iaws of the Association should protde. tbr etectin by cc•uet 
ballot of the office bearers at the Zonal kveI and the  

(iv) • The Constitutionfftc-laws shc)uld provide that serving, O.IiC R1ilway etnploye 
• can oily be puce bearers 01 the Assodation. 

() 	
Ithou1d be provided löc in Ue bye-ivs that A ;:iato 'i nt hiduge in tvad 

I union activijcs, 

.i) 4 Ttà registered ofliec @1 the ,Asothticm should be it the headr 	trs of :he 7.:: a: 
•:'jh 	ouciion Unit. 

----.2 

/ 

Advocald- 
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: 2. 	An 	
the abqve condjtjop azdh apply to Vc 

.' 
1 Manager 01' the Zonal RaBwavproducljon Unit maybe given the Ibilowing 

a) 	Th Q e ice bearers of the M 	 e . sOciaton can havith 	 f1j ervjw with the LiaisoOc'ei' for n!ng ng.cth, evances of the -QC 0RaiIway.. mploy 	. ee w. rattc aPP0 	nVarassinerjdjs 	in providing reservation 'and othei',eiiefiis, 1UiIg onceasio 	lation s to the OBC em 1W 	
ployees. 	 . 

b)' , Acknowjgernent of cornnunjcatj received from the said Association. 
Kqing the said A~ sociWion advised about the Governmet's policy of reservaljcn for OBCs. 

Supply of establishment policy c ij-cjj jztrs/jL;tjers on   railway employees, 	
policy matters of intrcst to ODC 

'flo1dir1g or' informai meet 	with the' represetjves of the Association if so 
desired by the7n not mc-' than twice in a year, at the ZonaliProductjen UhiLiDhisional 

'-' 	 ,--•- 	 ,•, 	

.,. "f) '•' Foaucn4ing Such infoimal meelings, the rpreSCnIatjVeS of the Association not more than '20 in wiuber may he gruited Special Casual Leavçd journey passes. 
g) 4m 11w infonai meetings, notes of &cussions i'é t"tke't hut formal mrnute, need 1oi bó'issucd. However, copy of the record note of & üsien,q 'may' be given to the Msocjaiion 'Sin the subsequent rne1irg when hel4, the aclion tkn cn the previous note of discumionsymy baprised to the Aociatjøn.  :i';$' 	

, 	 -• 	 ' 

otxnorth'xji 3 office" hearers of the' Association nia b tsued with the identity caxfgatc passes where the .enlxy. is controjied  by the gate pj .ss  system, 

" indy aknowkxIge receipt. 

-( 
/'a'71  PrakcJsh). 

Executive Director Estt.(Res) 
Rcway boar' 

-. .2 
•,.,Copyto CRB. FO, MM C MT, MS. ME,.SECY.,AM() AM(F), AM(MTP) 

AM(ELECT), DG(1?HS),D3(RPF); AM(CE), AM(ME".:, AM(PU), AM(S&T), AM(CQMM), AA(SAFETY), AM(TAF;o), •"M(,.T(..':ES), EDPA, EDE(IR), 
EDE EDPC 'EDE(G), EDA, EDE(T&M'PP), ELW F:N),DE(NG)DE(p) 
JDE(P&A), 'JDE(RRB), •JDE(REP), DD'(REP)-i,! 

;' JDER), JDE(D&A), 
E(REP) I,tL; Sc. (E) ,Sec. (ABE), [(NO) & I, F(LR.)J.HçTh VI..  E(R, E(i B)LII&v Branches of Rcty odrçk 
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35 f 2002 

iii .J? Rai1way 0.ii.C. A 	c iat1 	.s..L,piiCtflt. 

vz 

U1L om of In 	rtla1 	 * 1 den 

AIM 

r t1 	 t tho 

ffivitin-rp1y fi1.1 by the app1icat 

agai-ast lohc IrcUti Stat itt fiJi by the  

respendants 

TIa 1iuibi ,iritten rp1y f ti rSiLt i tb 

gLVt by the applienats j: t cc, i 

Submitted an ad.ir : 

tp4 Va r 	aUritn heg'va p4zi.a t1irugh t'1:G copy  Of 

tioffjIaitiJt-rpiy uhaittd by ijile--L)a tpplicnt ad bv 

wtdGrnto' t1L cnt€iitn 

Titnav tI xept tkne avrntn 	j th 

ffitavit- -r ly wbi cia 	1tt hruw3r r 	bx 

•n r@cerao all tiar vitZ Is 1t j it are to be 	
I. 

regarded a 	t bii' 	Uitt 	by 'tia r3pfldC2tS * 

Cat1.. 4. 
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30 	 T't ftr the iake f bmvity the respal t hv 

rfrine1 frri r.tin al]. t 	rxie:t at 	j the 

• writton Statemnt already fiid ir, t1 Cmso whtch aLe 	tan 

swer to the allogatien a ut ferxntrL ti;rough the pros et 

afri4avi t.. iii- reply exe opt the3o matters which are necoozary to 

be reforrad to 8pecifical Ly 2 or the urpeze f preper deciin 

in the oae•. 

That, withregard to 	m its nade t paragraph 

3 m1  5 Of t1e iat-±roply ti r pendent hereby re 

iterotas their avernit at pararapb 2, 3, + ami 8 of the 

Iritten Stat eElGnt airoa.y Submitted in the eac e • All the 

allogti-oians as nade by the atlieant are hereby eiluphatically 

deniod. It is cepletoly a wrens alle&.ien that, there 1a4--.13 

been any arbitrary and i1ieal ati.n on the part f the 

Autheritio 	e1eciirg to fill up the pt iyin vacait or 

there ha been iy 	ppijeatieic of ribad ete,. a$ alleged. 

It i a u &Lputed fact that the Service Uiens, All India 

Railwyien'S odoratien id he t Hatieu$.l FoLeratian of Indian 

Btilway, are the two apex bodies at the til levi ani 

the ever-all intore3 t of the  Railwayen as a wble cipes ed 

of varieu3 ceEnunitaec etc • 	the ever-all inter-oct of the 

Railwaien rising of all ceiiuunitioc and various trades 

etc • are leokoi after by t1:i 	WIVX considered nececcary 

bids the 11)V0 36rvicQ Unions, the divoussioanc with the 

particular repros entativeS of particular trad/e euaiuni y wise 

risatins 	f the exis tine Raliwayuen are held whenever 

tst1n' onployQs inter st are aLy affected. It is to ntion 

herein tht the national jnterost and the nether erf icati-on ' 

(1.0 • the Ijlway Or nisttion) jnterect is prine anil these 

c0ta.. . . * . 3 



et be iacriiicei in the pica ef nyre_wi /eununity 

wic piC epocitlly when the jritcre3t r&f such ciplyco1 

are pet 	t be foeteib 

it 1$ .re-teratet that there ha3 nt been y 

liarnOrit or 	eriiuiti 	in peiatLOnt, reervti.n er 

thcr bcncfit etc • tO,  the X. 	 etin enp]- 

a will be wall evi.ent that Wi the ipugne 

were pa$ot there wa  n C) .,C • cndi1ate j, the 3urlu 

Qeac 

 

Attondpaits LLt • 	Li per5en later en ciai;ied and 

ubnitte 	,]t . • certificate an en further exaiintien 

t-eir claim was 1inittoi. ni thero staff were aittei ii 

the test or pronctIma. to Ticket Ciiectr ate. an& Ems the 

iiitcre•t qf the cxithag 0 .1I .C. erpiyeCi en the rtli h(J 

ra st been hampered in anr way . 

TICAs 	uriu Oacli Attciit are ping te be 

p3te*1 aiaint the vacancies ef Ticket CLIJ3cter in ) .R. 

qu ta vacancies enly anI i 	t •jng t affect the jr 

tinftti quota ef the axiting C) .i .C. piyOe en rU, 

a13piieat iW t n4 iibt to 1itto at 	stago. Further, 

it takes ln tine to cpiote all the recruitnent fernali-

tio ajwt the 1) .R. queta vacancies f.r epen narket eI 

it will be quite 	.int the til interest t cenpel 

the flether eriiatieI i .o. Ra1lWY Ahii stratien,t pay 

alarie etc • te the l-Q urpiu staff with 	werk when 

vacaneiC oxit in the 1L1WaYe te utiii$Q then fruitfully 

erà withut bummpertfl the prietieflai (Iuet; etc • ef the 

ori.n 0 .B.C. e:lyeC at1 Ra11WaY.A nitratie 3.aa 

cat rjcaliy rtc that the PBR will be &itaifle. 

Cntd..... )-i- 

j If 



-; 

It 3 	3Ub1fl1ttO1 that t1c (tCLtifl f the 	tpi1j 

cantr 	frwr rut by the tpiicant 	ro quito unjutifiO an 

ilici and. (lUItO tain3t the 	ora1l intoro9t f tbo uether 

riticfr 	jt finncil 	pect and anaO 

rLIent etc. aECCt are concOrno d 	id cant be 	iJ'ined t 

claz 	interest 	r fr tic quta which Ctc 	t effect exiitin  L. 

erplycO. 

It i3 quite wrng t 	3crt that the 	ciatLn 

j3 the nly by t prtCCt the ii ? iIt nif the C) ..C. cnuiti-

ie r the Ac eiatii 	t the right te file the tppU- 

eati4fln behalf f all tl:Le 0 ..i.C. c tuity erabor3 3OIViflC 

in the Rj1wam. it i cUbLttO that t ore are cictr cut 

jrtLfl in t1 	hero of their cpe s far crared with 

$erviCC A iciati 	affiliated t Apex bdie t nat:Ln.l 

lovl in ro3pOCt f v iarig. 	acpect5 like hling f 

PREM etc. 

of  

5. 	
Tht, with re;ari t avoraCut3 at praraph 

e affjaWit n-reply, it iZ th 	u1xatto that the ctoti 

f the ajplict ic quite wrm ui b bae&1 n 	cneopti 

and ric_intCrPr0tt 	f ruiec 	a such ro nt accepted. 

a correct. T repnd.Oflt 5  bO t retat.e nd roaffirn t 

their 3ttUt1O1t 
n1c at i: raraph 6 f the Writtcfl Stto. 

110 	iicant ias quite vo 	d riko the fiiiin 

prVi 	f ru1os/l1) alc ; 

i) Prviifl 	f t1 	1~ I flailWa3T 

Act and. the RailYaY 	r 	ubcequOflt ftirec- 

tin t the 	
al Iailwyc to ap reach the 

i1'biC (ur't/T ribunal etc • t d.oltC their 
n 
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go 

io w1oro &ilway B'ari ha et littlo t  

13 o 11att0r3 W11Cb cn be $ettio1 a•i 

.1ecidei by the Bj1way 	itrtbn thoue1vos 

t Zanlal :ive1 anid. 	c whero Jsw/.ru10 permit3 

for such action. 

ii) •itulC 11L. Of tlto I:idi&n Rjiway 

M.nuLi, 1989,V -I )wILtcl2 - provi ,-;Ics as under 

HRuio I 1 	Power to roix r riUfy ruJo — 

The (oier1 Mziaor or tbc Chief 

i-ii3trtive Off i0r flZy j 	Cj?J 

iretnce, nd fcr rons to be 

rocrcd in writing', r0lLX ar n1i1y 

e ruiez in 	cifi 1ndividui 

C3CS. * 

ThOy ca 2510 iue rder fr devi-

ati:u fr these rules in ro3poct öf 

rt 	ctesr±os r n certa:Lr. 

ccjns provided su1a roctiis 

re puriy f & to1xry bziS. 

fl.lway o1111  s prior a;;rovi j5 

s-w 1evcr, required ftr long teri or 

pWCflt eit0r-t.i•Ofl 'f the rules. 

This power shuld be oxerc id by the 

ceneral 	or his Chief Personnel 

Officer persily; but it s'hU nt 

be 

Citd. 



LL1 	ubSeetiii-IIl -. Roeruitiaoitt asid Triiytg u1or 

Chft1ter I af the India Itilwy 

Mau[ 1989 s(hic1 also ly  as dil 

Iuie 117 - The pasitiwa jjcateg rri nor1 

elk lof irotiot in the I oiorin 

pargrph in Sub-3oction are, illix,*,,tra-

tive Pjad nat exhautivo witil they hul 

not be tIen to excluic e1e not 

pocifieliy 	which it nty be 

the rcecnio rctice for a particular 

to 	it to ny of the 

sroups shown. 

It 	1l7 Lv'e'over, be kpon ta the 

abjni3 trati to trnfcr staff 

one group to iiwt;hor for which they nj 

bc fully q,ualifie but ere 	t ha t1:en 

to vi t 'Ilardship to staff amlrear.4r Jba 

the io..ttar grOup." 

iv rrovi* of Mtter reular No • 22 - rerrAin.g 

Aorption an utiliati.t ±. urplw trff . the 

Rj1zay, which L'1 	Ww12 xi.le •iterali 

tlPra 6 - The Railway loar& loziro that aU the 

be avzci 

in tine,as fr az peiihlo, .but the 

unber of itff 11kly to be renilered 

urp1ur ni the ttion where t1we1 
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T1eir vicW as far as, passiblo, ay als be 

riflL rrUig tb.&r rethpi97-102"It eu 

iirther at paras 6 anI 9 f the sai cireulr 

it 13 hC)On uia iater alia as unLer 

Para 8 - UUtilisatiI ani re_epl 	ci j65f surjpius staff.. 

kuld be given the bi$hest priority an t1oir 

apti)fl will have pre ckteC over all t1er 

modos • ruitiCnt i_cluing 	ecii if 

eauai ia1yUr an. tLrcct r U±taent fr ii1iirx 

W) t vce1O 5, 0, tIt te surplus staff 

can be first usei 

'r:t 	 sial1 bc' n roerul thent in wbieh &ts 

are likQiy t b ren4OreEli. surplus 	t1 

tegrie in iiitici urp11,15 staff are likcLy 

t be rpirQ2. Surp]W staff can be abs€-

rbe in the exi tint va, eanomies aaiJ3 t new 

. * . . . .5 . . .. 

iV.* rOatiL of zpceial sucrnwerarY pt5 

para 10 - 	 'Special xernUiCrrY 1  

pt5 in tlae ae gra1e s)aeuJi be creatG , 

to •accette 	stai ren1erc€I surplus .. 

•......,.... 	s1uii btcro8iti to  

the i' urpiu ptf 

in tiac iesctivo biliag Units . 

Para 12 - 'T1e iubt borne &int such spccii 

urouiierary" psts s1auLi. be re.cpleyet 

qujc1iy ajainst t]•r ps ts by retaini 

if r.oeessary. 

I 
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6. 	Tit, with r.prL t 	 .t p.,,"4.rPq-;r-'lqp'hs 6 aL 

of tc effiairit-in-rCpiy it is, to 	 tht none of the 

p1iats cntentLen 	11oati 	iitrc crroct 1 based 

4 1OrI.Z 	o thQ3e 	•ni Iercwi tk. The rpe 

e•t her&y riterte thoir st-mtemolfttsdc at prgrph3 9 

pad 10 f theiitt( $tatUQnt &ubwi ttet ii tlae ca e • It is  

quite icrroet to %y  that th( aien]. RajIwy aini tratin 

is et epotent te take eiSiiW in the attr of re-i 

epieyneflt ef UXJIL1 taIf tC• AS 1I been ubnittei in 

fein pararaph 	f this riy, by vitua ef the prv.i- 

j. ru10 LL the vrieu tLroctieni f the ijiwa3r 

it waQ Incimbent en the 	i±1Wy te take necesriary 

stops for re ep1ey]Oflt of such surpluo staff 	relieve th 

fiaj1way/ Central vcrt f nace/bu4get fri hevy financi.i 

burdom 	by ereatiM Of +0 oupornuiorary pe3ti n cen 

tinUe tho 	t 	ia1ly in the face thoia 	nubcr of 

3ueta vic are i.j1abie t aju.StF. ueh riurp1u 

tiT Lubj act t aintnnce Of the pt  t bao Retcr (P . .R.) 

intact fr 0 	eiunity r i keoiZ pr11i for fi1lin 

up ti 	vaca ie en threwn ferxari ba 1 an eepictien the 

Direet racruitheit preca fer thee vacancio3 in future. 

Further ne 	ietianl quta f .the3o tSr hve been affeetei 

ne intet 4 prepect ef the U. 1 .C. apieycc en rell res  

ir the eatr bv'e been affecte&. 

It i3 sub•itte4 that. reisiactg such bjeetien is ethi4ig 

but is in the nature ef puttin ele/hJ-lt in the eetia furic-

tteni.ng ef this raniS atiI fl1 put tine. iiero fine:,iL buil.en 

t. 	 xchequcr. T•a ea ieai tar ineigy y 

Mb_jnitiO' as us cd in the 1ifferent i'&rphs ef this 

affiavit-i) -reply is net at airn.ppliejmblo in this cazeJ. 

Ve7 act:L hVe been taien in eCo te extant ruie 

ani guiieliiar prascribO& by Rajiway ear. 

• . 



I 	
0

of - 

It is  a a.t±e'Uy don iod that there hQz been any vi1ati'n 

f ru10 or there arc eligible per 	belning t 0.B .0. 

cExunity eie appintnent iz Ticket CLloctr3 have boon 

As subtaittod era-in bwe, in the SulTilus list of 

Coach Attendnts Olqly L. per" 	hrWc nw beot funft to be 

a.B.C. e1flW1it7 and their eao have boon. c iired after 

rceoipt f 0 . .0. cc ti-fl te,frn thciu 	ut of 4 Sur- 

plus 0 . .0 • 	ithtte3 3 ivo alT qualiftcd in the To.t 

aI thoy W1U be ?rL) aga:Ln t the 0 . .0 • ' roor'iod 

vacaneio in the D.R. qutt in the martner di3.ued in f-rc-

g.tin pararph5 after the stay ardor of the Hin.'bio Tribunal 

is vcatc4. 

7. 	
That, witb. regard t avo1iLents at prph 8 f 

the affidavit- it-reply it i t 	tato that the a1logtien3 

f the applicant as rade in this ragraph are net errcet 

and hence enic. Tue avernents 	10 at paragraph 11 ef the 

ritten Sttorion.t is re-itortod. It is quito rrang to say 

that any Dr risien ef the Master Circular has boon vilated 

and that the 

ro- 

alro1y X'Ofl 

reply itd i,. t 

ciarti •f rior3n3 as surius and their 

j 

 

-roscporato etc • The relevant rules ote have 

subitto ii ii the Lerogeing 3ararapi15 of this 

haS boon clearly ubiittJ that prvisinns ef 

Master 0iriar N. 22 have been fathful]-y Qbsc 	oe7 and 

( 
that r 	ciaratien ef surius riust he f-llwed by ro-opiyriont 

in the iaannor prescribed by the R&jJ:iay 1ard etc • and 

the inrtant case, the rependonts had te fiw the guide- 

Uaes prescribed. 

Cintd. . . . . .1 0 

I] 	J 	 - 
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•i 	10 	:- 

That, with rearg to avonacurats at par rpj 	f the 

1CiPiY it i ti 3tatC that U ile1ti3i 	f the 

wPpjiQ=- rear1int viCiatin Of ruic3 te • are uifuni aj( 

heiee dLcaiet herewith ,  M ia.ve been submitted in the friin 

&raraph 3 f this reply, the extivat rules irey pernit 

the na1 Railway 	 : 

"ir dcvirti 	o fva t} rules in respect -f certain 

t11LC, rvi4ec. ueh roiati*t are purely-xv

teiurry bai 11  

The extant rules alza prvies that 

the I&ilw&y 'ari's prier a pn, riiai, in luDwever, 

rcquired r 1Cn ern or p CIWl(It ait,cratien Sf 

rules 

ThiS pewCr 	be exereis ed by the General 

Manager er his Chief Perso nel Offieer persnaUy, 

but it s1:U flf}t W CthCIi5e relogateu. t  

It is re-iterated that there has .t been any ilie 

lity in t natter of roepiCynet ef rpius C4.h AtteeI.ants 

t the 1est f Ticket ClieetCr against the DIrect Reer1Lttient 
when 

ciuta (especially/the prti LI qut& has nt been afTctc) 

in relaxing the qualifieatiiflS 	Lar. 

It is to noritin herein that cwcn in 	atinal quota 

the cvnillidates p 	essing Qlas viii stu1ar 	qU8-.LLf±Cat1n are 

eligible t get prCtiM' frn 1 D' graic 	atcgry t 	'C' grado 

catery. 	he ii1nh1auS eaUCatIcna1 qualif LCtin .1 Cr a1pC1EZCflt 

greup 'D pest is Class •III. 

CCnt.. . . . 11 
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11 	:- 

9 	T1:15it, witi 	t 

t paragriZ 1 0, 11, 1 2, 13 and 1 	f thO ff±Vit

30— it i utaittod tht 11c ti1c g'.tiM ar qui t iD 

](3 a•L. Iawnovoc,, 	cte. 	ii te are dcaie1 licrewit1. 

In 
tiai eor.eti' ti r3pøJt ritort their 	in 

. iaae ii prgr-p 	•1  3, ILF, 1,  16 a.n4. 17 izf tLoir Written 

Stat eient alrEay iui)Li ttc. . fla tio ea e • Te allot i1n3 

regariiJ.g viCiatifl f rulc/ jii3 t ructin wi thut authority 

etc a 11egci at ragraph 11  Of  the 2-2fiAav1t-rcPlY, 

rtb.o 	Thi1W&V a ikiStrati are ct efapotOflt to 

	

fy/1tcr/reILX the revi 	ef the icruitcit RuLeS 

Bulc rthcre ha be e aiy 	re tii ef tb 0 3.O. 

quota otc. als 	 12 of tI­10.  

reply,  or the ailegatin 3  f pressUr' uiato 	the ut 

rtic's by the per5 	ittc )r,theTe ha beei vilati 

f Buie3 	1t t.iens iue. by tIc BailwaY arI etc. 

a3 aile 	.t parraph 13 i the aft 	 or ac 

alleti 	th::b the reerVe1  ps t are caught te be urpc. 

:L]1 thef re- ep lyiertt or that tbe eligible c an 

haifl beei ft1tt(i etc as all. at aragrp1i 1+ ef the 

re all teie herewiths The jjie. 

efl ana supprti 	rt2l3 aiL also tiao r 
p si t i 	

zens as t why 

the ena1 1.aiiway AiLtrati ba1 t take tbi- teprarY 

stpz t a re-LeplY these huge ixurnber sf surplus 

staff whe are eti away the huge vo!e1t fuiad each 

iit} fr n_wr1VrebUr have alreay been elaberatXPl*fl 0  

in j:,e jeregig p 	raphL ef tlis 	ler s.Le $ 

brevity th050- have no,  DQem .repeatot. 

10 • 	
T1at, with rogr t vc r ets/al1c tins *eio 

at aragrPh 15 ef the 	 it 15 t tte thi' 

the fltentiefl ef the appliCt are net crreet ani hence 

ceta. . . 
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v1 — 	12 :- 

d•nied reiith. In tb±3 cnnectir. ti'e ubLiii 	ado by 

the respendentz 	paragraph 180.) of their fritten G tateeit 

ar re-iterated and re-affized. it aipear tkt th 	ijaut 
( 	

( 

Lai 1.ilod to r1ic the ,runt rcaULioS 'n 	te ijc- 

eiat the urgency of re-dpiyie 	i' it i all the urpius±A idic 

hands wh are tide the CO.c13 Attenai•t ' caërc nw, ad 

ar 	ipi1 t be berae gait the newly croated tereriy 

uper1ierary pet 2 er the urpc f iakiig payont el' 

aLario etc • t 	1.1 without reali ti4/g0ttiflg an1 wrk 

2 r.i thQLt. urthor, 	ha been 3UliuittQd iji the 	reging 

paragrtph - of th.is reply elcar rule /lirectien have been 

laid Um by the iaiiway ]ard. which carries with it hith 

i,roctivo and ndit-ry ferco, szvnile of which are alz nentiieQL 

herein bciw fr, ready porual : 

ru pararaii14--  8 anti c of the 14ator Circular. 

Para 8 - ttUtiLizaU and re..depiyL1€It Of zurplw3 

h.eui:1 1)0VO!1 the ihe3t prie- 

rity 	their ab3rptin will have 

precOCflCO wor all ether 	ef 

recruithent including • . • • • direct 

reeruitiioit 2 or filling up the vacaeio 

that the urilu3 staff can be 2 irt 

utiliod • • • . II 

Para 9 — "There haii be n recruitnozit in th 3 C 

te;-ric. . • a • in which aurpy liuts  

staff are likely te he re-depleyod." 

T ho aile atin/ inuttti n ef thc pr licant ab€ut 

eitin ci irrcicvat raefl br the ro3pen1Or1t3 are qujtc 

ircrrCCt an1 Core,  c 	tically denied berowith. It ic 

Ceflt:h.. . 
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3ubi.,ttOa that i viøW 	thc cxtnt rul /tLrection f'r re- 

iQyet f au tLc 3uriu3 t1T, tho c .tontii of the 

ppl1cit fr hiLLn tlac peeiai rcruitet drive f or i).R. 

quota i5 also t fczibio t aly c,)n above gniI but also 

cn 	 of r.cticabilitY, 

atin of egeh rcruitr it irivc in public p 	trnt requjrc 

ciiorablr tiic n:t the R.iIwy A 	a1tratin CflL3t be 

ake.1 to bear the uneceary finanei.l burfl Qf tiic3o iic 

surplus Caeh Attendants w1 vactaci€S in the Ticket 11ectrz 

pt 

 

for their ro-plcyment i already 	jLthi at hn aM 

lirect rccrut rr C) ,iJ.C. qu& are in 

11. 	Tbt, with 	 the al:Lc tiin/foar/ ubt3 cx- 

proea y tie 1iioant at prara 16 of.' the aiTiavit-in-

reply it i t ubuit tiat the' 	iicat Iw enly been utaj- 

ninCccarti fear na dubt which are quite wifufled 

an3. unrealiz tic 	hee all such aileti 	etc • 	de in. 

this pa ra.raph are donied herewith. It i VD sub-n-lit tht the 

nmal pr etieaa1 quta 	p.recpect if the applicants 

(xiti.ng piyce) have rt been affecte1 at I.  by the 

iipugae ror an. the pet bae1 reste? ai precribe4/iace 

atry by the H.n'ble $uprerle Ceurt in 	aarwal' eac wii 

aiz be aintain.e an.. the quc$tin of Leprivatin i' t1iec 

queta is quite unfu2aact. it i aie a irag reprecfltCtti)n that 

the 0 .L.G • queta a pre3Cribe by H:i' ble Suprwc Ceurt i gin 

te be utjlii3C1 f:r acc 	lating General categry caite. 

It i:i te :jti- horciFI tart the inrugne1 ivIer i3 

quite clear en the pi  in which it WT.S clearly stipul2euod,  as 

under 

ctien of 

catog€ry 3U 

('3 r\ -r9 
_.'J 

f3 • 

e-roiing .ec3 

rpiuZ ctaiT 	ho 

i backlog  

nt arize but general 

rc-icpiyci aainS t 

thrown I warit." 

. . .14 
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In vi.w of ,u, en 	elal ratin, it iS 	t 

urt1 	to what tie appiient wantc t orive YWrG 

w],ien .l1egcd ipuoi1 rers 1ec n 	 li t cay fr utiti 

f t1C pr tienal quota &f t1c exic t:L1 CUi)lYe 3 	par 

t1e £. 	laid. 	1r pr.iotcoc, a 	tlw 1'..R. i nt 

g&Lng t be afcto 	theca VaCaflCiet in quota will be 

thrawn fThrI only for bin filled up by ruture Direct 

ila1lway Ioar 

etc. clearly provides for re-dapioyme:tt 'f urpluc 3tff 

iniaiiatoiy givjjIg,  priority,  on ny other ioe f reeruithent 

incluthig the. Direct recruithent for D.n. quota and the 

ground cituation do'ziandls for innodiate apioyr;eiit of theo 4 

3urpluc handn on crida.ration of the Oontral vorniout 

exchequer also. 

L'ia repondentc aloe rcitorto and reaffirra 

tbO11 oubi O1Ofl made at 	phZ 18(b) wad 19 of their 

Written Stateicnt with 	iti,nai zu ioin tiiat the cart!- 

ficatc produced lately by the it4i)x + 0JC • Coach Attendants 

borne on ouilus Coach Jttendant's hot, have been found to 

be 	rdci and out of 0 	Coach Attendant's 3 htvc 

qualified in the teot for being past as Ticket Collector. 

The detai]z have boon furnicd in tc nexures as 	tioned 

in para;raph 1 horotCtcr in this Counter-reply. 

12. 	That the allegations na at ararapho 17 and 13 

of the affjdavit-in- reply arc quite incorrect nd hence 	icd. 

The respondents re-iterate anl rc-affina tn.or SUIXELOSiOFIS 

at paragraphs 20, 21 9  22 and 23 of the Written Stat enent 

subnitted in the case. It is denied that the impugned orders 

arc beyond the coiupatenca of the Zona:L Raillwvw VlinO contravenes 

Contd.. ...15 
ki 
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the oxtant rulez3 ar arrLr 	ete • 	f thz,  Rtj)iay Bari etc. 

~rs v1,i a-iii:i 	r IG i 	 t 	et 	iie can 

That, with. re;ar, t 	ient 	iiaio at 	ragraIi 

19sf the affidav 	nrepiy, the cttetiw 	r tjAc 	t 	:LC!1t 

av, put frwar.St in t1L 	paragraph arc nt correct and hence 

are denici. 1rc;ith. The rcpnd€nti re-iterao 	id re-affim 

their OtI71:-to- 1711cilts made at puara graph 2+ 	f the Writt,n Statement 

ubmitte4 in the eze. 

It iz 	iiod tiiat thre 1u3 been any viiatien Of 

extii; ruio3 etc 	ea ailccd. 

That, with Tcra1 to the 	ttoontc ivade Qt paragrph 

19 of the affidavit-in-reply it :b phatically trjjcl that 

the impu'nod aetim is arbitrary, illegal and hms hcci dmic 

in ciurah1e excircise ef pewer with a view to faveur the 

pQrc;qn' 3, eie to tho pJwer3. The re3pnd&1t3 rewXinn ?zIL re- 

iterate their suW-i issicno EAdc at par 	ra111r, 25 and 27 of their 
ai) 

W'ritten Statement submitted in the case • It iz/ubitted that 

the abrve. all 	tien5 are unfit 	and have 1)CCi 11C,d( 	clr 

t 	miled the JJ bie Tribuni in 	rdcr t 	3.erivc the jileCal 

gajj benefit a.ad ztA.li the valid and 1gal 	rdcr of ti.c rc - -  

P %nljelntz in this ce and thu3 to onthara 	the Gverniient and 

which may lead t 	mere I 	kTiciai io 	b 	Gvcu:rint 	exche(luer 

for no valid cause. 

That the ctpy 	f the I Lliwing d'cwient 	are a10 

iced harto together with nu ,i riced pition of staff for 

ready perul ; 

1/' 
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: 	1 

I . 

nxurc 	Lett1rnui JIti • tt 	i)criptin 

A 	Copy of MmiFirwn..ur 	SIIOWZ +0 pztz -f Cch 

QP/Jc c1atd 11 .6.2001 • 	Attnant deci.rd 

urpius duo to brinkago 

ii work etc. 
8c 

Copy of letter Nc ,Wi-1/21(T)/ 	.Shw crotin of li-0 

Cera]/A/LOOe Wball 11 .6 .2001 • 	uperunerry poo5ts for 

the purjpwa of yiieflt 

of walaries etc. to tIaoe 
+0 3urpiuJ iLlo Coach 
atteLltant. 

- 

C 	Copy 	letter N oit.E/ 20 V461Pt 'III siaew GMU?/N J? .Rtiiwty 
(T)i(Loe) titI 25 .7.2001 of Mtliaon' clarffiction 

.F .Bai:.Lway, ivJalijaon. 	that pozt based rezter 
(p .r.rL.) zhail be aain, 

tai 	an-t also tz to 

hiiw the calculation of 

t icipated wtcanciez 

for D.R. quoU mantdo for 
Ticket Qolloctor' cadre:, 

1) 	Copy of letter No.758W6TIII/ 	$}jow r 	pl8ymeflt of 

1 /Dup1icte tcI 13/1.10.99 urpluJ Coach Attnntz 

of (oncra1 Managr(P), Nerther 	d A 	tant Gui.-ds in 

Railway, New DeThi. 	 alt rnative eatogerio 

by fl. Rai-lwyr New Dei1i 
az Ticket Coilector in 

3cLc fs.3P50 - 45901- 
- 	Geodo (uar 	oc- 

tiviy. i1otter al 	how!- 

the piiy oyi the 
:tTorther Railway to ao. 

rb the surplus Coach 

ALcnI4'8 etc* in scale 

B,2550 - 35-0/- & 

2550 - 4000/- aiwt 

the D.R.(Direct Recruit 

nent)quota vacanci of 

Ticket Collector graIo 

-: 	
.3850 - 

II 	 ? 	£' 
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Aoxuro 
	 j)seripti n 

Letter Ne.W210/ó/Pt.1ll()(L) SirI 	ieciin ef 

31,1 .2002 	f GM(P, N • F • fliiway Aiitri 

Ra1tay, k1itfl as unir 

UC3tiMi Of 

ie-r n 	LcLe"J 

nt aric but 	enrai 

eat 	ry 3UIpiUi 

otaff 
 

may be rcpi- 

'ye 	ainct o.:.c. 
1) .fl. quota and back1e 
tiriiih f 	!yar.ii 

Lttr N.W2O1/'VPt .III(T)C]J er 	t 	&icuosi 

ee datcI 3/4..2001 Of GM(P)/ oil the rsIepi'yuent 

N .F. Railway. iU 	w±th recaied 
TJj 	(N i? . Rtlray 

tiplayees Unii ai 

N .F. Railway Mzr 

prliCy 

iia. taken to  

abrb surplus Cac1 

Attant 	aint 

D.fl. quota of Ticket, 

Ciiect!Ir an 1 runiravO 

idueatinai qua1ifi 

atin f1xel. QUIS C12 

VIII $tBdrd. 

DD}I(IWN .F .Railway/1iutiUar Jn 5w 	)+7 Hs 

letter 	.R/1+1/27 (T) Caci AttiiIanth are 

in rell at 	purivar 

In. an 	ai 	heW 
that 33 vacnCi 	are 

fvu, 	out in I)..R. 

quet- 	Pf T .0 . in P cal' 
.  [j3,3050 - 	590/ 	ftr 

purpc 	f 	plynO2t 

f 	urplu 	Ceacil 
Atten.ant 	with break 
up a3 3J -4 - •. 

.13. 
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Lttr II ./1rrfl1E ll * 	 Dcriptifl 

& 

U.R. 	9 

s.c. 	- 	 6 
• 	rrt 
l ' 	' 

•i'i 
- 

fixtin if t fr 

h)iLng 8U b1I1iy Tt 

19.+2OO2. 

H DiU1(P)/APiAT' 

jjs .E' Li.1/Z' (T)/0&/AP-Pt .11 

.at1 20.5.2002. 

Siw naDz f Ti" pr$ 
(Suriu 0€ac Att,na;t 

wk iav4 	t} $u:L- 
L1 QJ 

tability zt, 1:. 03-1 

1942O02 anti 22.+.2O02 

agin3t 17 D.fl. quota 

1DIr.1C Up 	 : 

f 	,* 	-' 

Ji 	 - 

-i 

9 

an koping ths0 i:V 

vcnci ucifiiiQa till 

vaticn 

 

Of tile Stay 
Or1r by ti'e Hi' bi 

T ribuW.i. 

II. 
t1GY!1l 1u 

D.R. quita (fr T .0. 	r) kaiLabi1itY 	f 6urplU 	ptS 

VaCflCiS worked out = 33 surplus C .A. - 	 C 	.. 

pt3. date 	f pBiJ1E 

t1tT 	ixued 0rior. -------------' . 	_:._.2__•— _---.--.---- 
37 1~0 Posts. 

9 
1+ (?rviusiY oc - 

it 	nil 

6 6 

Total : 	33 pr Ttcl : 40 (Sur1U3 
CAn avai]i.bl). P.R. 

Ii 

. 



- 	19 	:- 

16 	rJr!i.t it i 	biitte( that all th actin taken 

in th 	e are quite in 	nC t' ru1e and prcIUr5 

in VU ant the pr at ffi. nt-i1-rePLf uffer ftn 

jcepti1i r -mt retat1n f rules, voguOnOSS  

arid j errect ubi iis etc. ani a iuck i liajle te 

rejctii. 

17. 	That, it i prayed that in vis ef ihat I;ive bon 

ubatted in ± eregeiii paraErapb.s f this ffiitJlrePiY 

and a1 in the Written stat at ef t respd'DfltZ already 

ubLtted in th case the taT Order uay kiuly be vacated 

and tkie CO,  .A. be UM 

VERIFiCJTI 

years 
£, J_ 

acd aiut  

at pres nt werking as 

taiiway,  de hereiy ilualy affirii and state that 

tile statenents riaa.e at paraCrp1i 	1 	2. an1 3 	are 

true te ny iiW1etIC an1 thSJ5 II& at par TQh 	
L4, 

are trU( t€) 2yi-nforaX.tislaz and 

basedn record which I boliove tt be true M. the rest 

are iiy iauib le bii5 s janS b f e re the IIn' ble T ribwai. 

OiHEi FRONTIER L. 
I4ALIGA(JN : GUWAILTI11  

AND ON :EliAU OF 
UNION OF INDIA. Ow  

( 

/ 
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6 	 The Ral/waysAct, 1983 

(40)Tribuna 	means the Railway Rates Tribunal constituted under section 33; 

(41 )"wharfage" means the charge levied on goods for not removing them from the 
• 	railway after the expiry of the free time for such removal; 

(42)"Zonal Raiiway means a Zonal Railway constituted under section 2. ii APpOinti 
C)r1MIN1S Railway Safety._T 

(i)R.ailway stations andmi1wtty carriages may bcpuhliepIace but not public property; Railway Board v. Observer Publications , AIR 1972 SC 1792. 

sioner of Railway S,: 
Commissioners of R: 

(ii) The definition of 'rlway 	adrninistraiioü' does not make 	the railway administration or its manager a legal entity or Judicial person: State of Kerala v. G.J1.S.Rly, MR 1976 SC 2538. 

6. 

(iii) Duty pass is a special kind of pass issued by the railway to enable its employee to travel in the 
train while they are on duty, without paymentofthe usual fare; Mariaggiv. Union oflndia, MR 1971 Mad 

a) 	Inspect any 
Public carria 

48& required by 
(iv) rhe term 	railway 	is wide enough to include any office or other works constructed for the O)  makechrc 

purpose of, or in connection with, the railway; Samuel Tippliy v. Slate, AIR, 1963 Ori 20. thereon as tb 
(v) The tcnn "railway" includes all stations, offices. warehouses, etc. constructed for the purpose or in connection with a railway company; East India Railway Ca, v. Moti Sagar, 116 PLR 1911. 

• 	(C) make an inqe 
(vi) A earner who carries goods through a backwater to railway stations under a contract will not be 

deemed to be part of a railway; Madira Co. Ltd. v. Xavier, MR 1931 Mad 115. 
(d) discharge site  
1. POwers of Corn (vii) A railway line will be a "railway" only if ii is meant lbr the purpose ofpubiic carriage of goods, 

etc. Sal Ghancfra Traders V. Union ofIndia, MR 1976 All 230. 
Commissioner, whe 

(viii) A suit against the railway administration must be iastiluted against the Union of India; Slate of Kern/a v. Gene,'al Manager, Southern Railway, AIR 1965 Xer 277. 

i.a1  
' 	

enLer Upon aric 
(b) by order in wr (ix) The Station Master of a railway station and the General Manager of a railway are not comptent 

railway administration; State QfAssam v. Union 	India, AIR 1975 Gau 74. 
- 	 beforehim ofa 

as he thinks fit 
tion; and 

CJ'APTEE!l (c) requiretl)epr0 
RAILWAY ADMIN!STRATJONS - 	 the poSsesgjoj1 

3. Zonal 1 ailways.—(i) The Central Government may, for the purpose of the efficient 
. 	necessary to im 

administration of the Government railways, by notification, constitute such railways into as 
fJ 	 t( 

, many Zonal Railways as it may deem fit and specify in such notification the names and public servant with in' the  
headquarters of such Zonal Railways and the areas in'iespect of which they shall exercise 

. 
 

jurisdiction. to the Commissioner alIrc 
- 	 - (2)The Zonal Railway existingimmediately beforethe commencement ofthis Act shall of the powers irnpod or 

be deemed to be Zonal Railways -constituted under sub-section (1). 	.. - 	 - - 
- 

10. Annual report of 
The Centrai Government may, by notification, declare any unit of the railways 

shall prepare in each finaru 
the Commissioners engaged in research, development, designing, construction or production of rolling stock, 

its parts or other equipment used on a railway, to be a Zonal Railway. 
dw'in 

which such report is prep 
Central Government, Cpic The Ceniral Government may, by notification, abolish any Zonal Railway or Cause that report to b 	iai constitute any new Zonal Railway out of any existing Zonal Railway or Zonal Railways, Parliament. 

change the name or headquarters of any Zonal Railway or determine the areas in respect of 
which a Zonal Railway shall exercise jurisdict ion, 

4. Appointment of Ceneral Manager.—(]): The Central Government shall, by 
notification , appoint a person to he the General Manager of a Zonal Railway. CONST )(U( - , 

(2) The General superintendence and control of a Zonal Railway shall vest i n the 1 1. rower of railway 
General Manager. , standing anything contained 

the provisis of th is Act and 
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22.2 	 ABSORPTION AND UTIUSATION OF SURPLUS STAFF ON TIlE RAILWAYS 

illiterate oScini-literate staff should firsi be given a special 
course (say 
acceptance level of litcracy. T1 llis 'opportunity need be given 

onI' onCe. 	, 	 .. I 
The staff should give an undertatmg nefore being norm-
nated for conversion training that they may be transferred to 
other stations within the divisi6ni 
The concerned siaff should not be given more than three 
chanceS to pass'the onvcrsion training: 

[NO. E(G) 66 EC217 dated 23.11.1966. No. E(NG)111811RE  115 

dated 15.1.1982, No. E(NG)fl184RE 1/10 dared 9.4.1985, No. E(G)661 
EC 2-7 dated 11.4 .1 967,No. E(NG)!11671RE 1147 dated 22.5.1968, 

i\o. E(NG)11881PM 7-48 daied 15.3.19901 

3. No new activity should he started at the location where staff are 
likely to be rendered surplus merely .foraccOrnfllodatiflg them at the same 
place without the prior approval/sanction of the Railway Board. Where 
special circumstance warrant the same, suitable proposals should be sent 

• well intirnetothe Railway Board withthe personal approval of the GM. The 
Railway Board expect that such cases are few andfar between. In no case,. 

• Board's approval should be presumed. -. 
[No. E(NG)111841RE.1/10 dared 21.4 .l989] 

The surrendered posts should, be struck off from the relevant 
cadre registers, scale check registers and other records based on th'e formal 

.;•. orderS issued 	• 	 . 

[No. E(NG)III8IIRE 115 dared 16.1.1982; E(t1G)I!1841RE 1/10 
dazed 21.4.19891 

5 Normally; the junior-most of the eiiployees should be rendered 
surplus, irrespective of the mannerinwhich they had been rècruitecllentered 
to the post/Grade. However, where staff give their willingness to go on 
bottom senIority in recruitment .grades to other depUs., such volunteers 

ding upon the availability of vacancies in should be given preference depen  
the other cadre and their suitability, including medical fitness. 

The above do noi, hOwever, apply to SC/ST in reet of the whom 
separate orç1'rs ahedy exist. 

[NO. L.(NG)1671RE-1149 dated 28:19. 1968; 
.E(N()11181IRE-lI54ated 1511.1982; 
E(NG)lI1941RE-1110 dated 21.4 .19891 

6. The Railway Board desire that ihe recognised unions should 

MASThRCLRCULAR.NO.22 	 22.3 

also be advised in time, as far as posibie, about the number of staff likely 
to be rendered surplus and the station where they are. Their views, as far as 
possible, may also be obtained regarding their re-deployment. 

[No. E(NG)1J/84/RE-1/1O dated 21.4.1989): 

ii. sank ofSurphis PostS: 
7. To keep a proper accountal of suius posts and their utilisation, 

the Railway Board have decided that aBank of surpius posts" should be 
maintained by each Railway as under :-  

The batik of surplus posts will be operative from 1.4.1987 and 
earlier bank net credit may be added as an opening balance of the 
new account as on that date; 
All posts (excluding posts which were/are created for speciiic 
short term purpose e.g. those created for summer rush) identified 
as surplus and suffendered on or after 1.4.1987 will be credited 
to this Bank; 
Matching surrender already reckoned for creation of posts after 
1.4.1987 (including opening balance from the previous balance) 
and surrenders to be nad in future, will be debited to the balance 
intlieban.; 
The account in this bank will be maintained department-wie and 

• .• grade-wise,, though for matching surrender posts can be drawn 
from this bank irrespective of the department to which they 
pertain; and 	. 	., 	. 	 . 

The accountal of the bank will be maintainel by the CPLO or 
CPO (as per practice on the individual Railway)ithder the overall 
supervision of the Add. G.M. (Exp. Control). 	• 

Note: in every proposal for the creation of posts, the CPLO/CPO 
will indicate the availability of surplus posts inthe Bank. 

. - : [No E(NGJJ/&4RE-1/JO dated 26.10.1 9; 
- 	 E(NG)H/841RE-1110 dated 31.3.19871 

[ 	
UI. UtilisationfRedcp!oyment of Surplus Staff : 

8 When doing the advance pianning for identifying the surplus 
posts reterre.d to in para2 above appropriate scbegie fQr.providmg training 
wherever found necessary, in -aitern-ative jobs forstaff rendered surplus 
should a1sObe planned and developed. Utilisation and re-deployment of 
surplus staff should be given the highest priority and their absorption will 

[ 	

. have precedenc. over all other moces of recruitment inc.iciing screening of 

.5,  

Lt . 
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ILISATION OF SURPLUS STAFF ON THE RAILWAYS 

22.4 	ABSORPTION AND UT  

casualiabOur and direct recruitment for filling up the vacancieS SO that the 

surpluS staff can be first utilised at suitable locations including places where 
additional posts are created for operatioAfmaintenapce of addiUOfl .ai/flew 

assets. 1I1 ritpd 15.1 .1 982; 
INO. I LJ)J1iOJ" 	 -- 

E(NG)1!/84/RFiTh dated 26.10.1984  
E(NG)iII841RE dated 9,4.2985; 

E(NG)!1I84/& Rhhl' dated 21.4.1989; 
E(NG)ll/68/RE 1/47 dated 31.7.1968/1.8.1 968i 

9. There shall be no recruitment in those categories in which posts 
are likely to be rendered surplus and the categories in which surpluS staff are 
likely to be redeployed; SurpluS staff can be absorbed in the existing 
vacancies against new posts which are duly.. 

IV. Creation of "Special SupernumerarY" Posts: 
10. When the posts were not vacant and staff arc working against' 

them, "Special SupemUrneral'Y" posts in the same grade shOuld be created 
to accommOdate the staff rendered surplus. SimullafleOuSlY the "Special 

SupernumerarY" posts should be credited to the "Bank of surplus posts" and 
maintained in the respective billing unitS. 

No. E(NG)ll/81iRE5 dated 15.1 .7982; 
E(NG)!11841R110 dated 21,4j9891 

Li. Where the surpluS stff are transferred aiid posted against the 
vacancies in the same or other departments the qutiofl of creation of 

"Special u emurnerary" posts does not arise. Such posts will be direcdy 
credited as vacancies'tO the "Bank of surplus ps,tS". . .. 

The incumbents borne against such "Special SupernUmeralY'' - 
posts thould be re-deployed quickly against other posts by -training i 

necessarY. 	 . 	
. 	1. 

The "Special Supemurneral'Y" po,sts shall be personal to each. 
incumbent and are to be surrendered as soon as the incumbent is absorbed 
in some other duly sanctioned posts or retires or vacates it for any other. 

reason. 
Wheh these "Special SupernUflie.rarY" P05ts are surrende 	bC 

, they 

should be credited as vacancies to the "Bank of surplus postS'' ,andCan 
utilied as matching surrenders for creation of additional posts for mairte-
nance and operation of additional/flew assets. 

The staff, who cannot be immediately absorbed even .after 
training against other duly sanctioned posts1 should be allo.w2(tO contifl 
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against "Special Supernumerary" posts in the same grade in which the 
incumbents were working. They will continue to have their lien in their old. 
cadre posts so as to keep their promotional prospects intact. 

Fhe Railways should set upsuitable mapinëry to review the 
.utiiisation/re-deployment of staff being bOrne againsi"Spccia1 Supem-
merary "posts". 	 . -... . - 

V. Seniority of Staff rendered surplus on deployment: 

Whn rt-deploying the suplus staff to other Units/Departments, 
which constitute a different seniority unit, the following methods could be 
adopted: 

If only asmailnumberof staff are being rendered surplus and they 
have to be transferred to various Units of other departments 
against vacancies of duly sancitoncd posts, they can be suitably 

- 	adjusted in these units with their full seniority and merging their 
seniority in the respective units; 
When a large number of staff are beingiransferred to new units 

that are being set up, they should be given their full seniority..No 
minimum educational qualithations should be prescribed. It 
should be sufficient if they pass the rc4raining/conversion 
training tests at the end of their training, subject to course their 
medical fitness. 	. 
Whenever a large number of st4f  have -to be transferred to 
existing units against vacancies th additional sanctioned. posLs, 
the views of the Unions may be taken as to whether the seniority 
of the staff being shifted should be kept separate against the 
"Special Supernumerary" posts, so that their promotional pms-
pects are kept separate and identical to what they would have 
achieved in the old Unit and it does not jeoparadise the promo- 

1. tional prospects of the staff in the Units in which they are being 
inducted. in such cases, the application of percentage distribution 
of posts would be separate for the existing cadre posts and the 
surplus staff who have been brought into the cadre, the latter 
being controlled by the percentage as applicable to their previous 
cadre. However, as and when there is waseag through retire-
ment, prontotion etc. in the seniority unitf shifted staff charged 
against "Special Supernumerary" posts in the direct recruitment 
grades the direct recruitment quota of the sameshould be rncrgcd, 

I.  

1 

4 
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sklered necessary and whkh may be of help in 

104 conducting the interviews, should be scnt to non-
Officials whenever co-opted as members of the lntcr-
viCW Board. 

113. The names of successful candictatcs who arc 
recommended by the Railway Recruitment BOardS or 
selected by the Railway Adam. themselves for 
appointment on Indian Railways will be exhibitcd on 

notice boards, in the Recruitment Board's offic, 
Employment Exchange concerned a nd published as 
"news item" in the newspapers free of cost as also 
by the Railway Administrations in their Divisional 
and Headquarters offices. Selection of a eandidale 
by a Board or a Railway administration is, however, 
no guarantee of employment on the railway which is 
ubjcct to his qualifying in the prescribed medical 

cxamlnalion and to his being otherwise suitable for 
service under Government. 

114. Power to relax or .niodify rules.--The 3cnc -

ral Manager or the Chief Adnhinisl.Lative Officer, may, 
In special circumstances and for reasons to be record-
ed in vritu]g, relax or modify these rules in specilic 
individual cases. They can also issue orders for 
deviations from these rules in respect of certain cate-
gories or on certain occasions provided such relaxa-
tions arc purely on a temporary basis. [tailway 
Board's prior approval is howcer, required to long 
term or permanent alteration of the rules. 

This power should be cxcicisecl by the General 
Manager or his Chief Personnel Oilicr,' or the Chief 

Administrative Officer personally; but' it shall not be 
otherwiso redelegated. 

115. Relaxation of the age limit:—Thc following 
relaxations of age limit are permissible :- 

By five years in the case of Scheduled 
Castes and Scheduled Tribes. 

Upto three years (including apprentice 
categories) in respect of serving Railway 
employees applyinY for direct recruitment 
to initial categories and upto five years for 
posts in' the intermediate categories. 

* 	(iii) Group 'D' employees applying for recruit- 
ment to Group 'C' posts or as apprentices 
being allowed relaxation to the extent of 
service in Group 'D' but in any case not 

exceeding 10 years and also subcct to a 
ceiling limit of 30 years for apprentice cate-
gories. 

For direct recruitment to all Group 'C' and 
Group 'D' VaCanCieS, serving crnployc who 
have put in three years continuous svtce 
on the Railways will be given age rlai;a-
lion to the extent of service put in, subject 
to upper age limit of 35 years not being 
exceeded, Similar age concession will be 
applicable to such of the casual labour/ 
subs1tutcs as have put in three years conti-
nuous or in broken spells. 

Upto 45 years in respect of displaced per-
sons who migrated to india from Easr 
Pakistan now Bangladesh) on or after 1st 
.finuary 1964 for Group 'C' and Group 'D' 
posts and upto 30 years for apprentice cate-
gories. The above age limits are further 
relaxable by five years in respect of such 
displaced persons belonging to .,SI1t1 
Casts and Schcdulcd Tribes. 

Existing age concessions allowed by specific 
instructions of the Railway Board ior speci-
fied category/categories of posts will conti-
nue to apply. 

A candidate who is within the minimum and 
niaxinium age limits on a particular date 
mentioned in the employment notice issued 
by a Railway Recruitment Board my be 
treated as eligible for appointment against 
a post on the Railway concerned even 
though the person concerned may ha't 
exceeded the inaxiniuin age limit on the 
date of actually joining an appointmt 

116. Employment of pbystcally handicappeeltijvP  
sons..—Rccruitmcflt of physically handicapped, per-

sons in identified Group 'C' and Group 'D' posts will 
be regulated in terms of separate instructions Issued 
by the Railway Board from time to time. There wil 
he a reservation of vacancies @ 3% (1% each for 
the Blind, the Deaf and the Orthopaedically hitdi" 
capped) for recruitment of physically handicappc'r 
persons the actual employment of selected candidates 
being in ideutilicd Group 'C' and Group 'D' posts in 
the lai1way services. 

Sith-Sedilon tit—Rccruii,ue,u aiul Training 
I J'7. The position indicated rcarding normai 

channels of promotion in the following parag- 



thsub-scction are illustrative and not ehajstivc 
and they should not be taken to exclude classes not 
spcflcally mentioned which it may be the recognised 
practice for a particular administration to admit to 
any of the Groups shown. It shall, moreover, be 
pcn to the administration to transfer stati from one 

group to another for which they may be fully quail-
ftcd, but care must be taken to avoid hardship to 
stall already in the latter group, 

118. Refresher and promotion coirses.—. 

Periodical refresher courses at stated itcr-
vals and promotion courses as necessary 
may be prescribed by the General Manager 
according to the aced of each case, taking 
into account the guidelines and orders, 
issucd from time to time by the Board. 

Procedure for Trade Tests—An employce 
failing in a trade test should be allowed to 
re-appear for further trade tests after an 
interval of six months with the provision 
that no relaxation in the standard of trade 
test is to be allowed. 

119. Security deposits by Apprentices/Trainees.--
Persons recruited as Apprentices or Trainees shall be 
required to make security deposits during their period 
of training/apprenticeship as required by the indi\'i-
dual raliway administrations. 

Conditions applicable to Appriztices other than tha 
governed by Apprentices Act,, 1961 

120. Stipend.- 

(I) The rates of stipend are indicated against 
the various categories. Free medical aid is 
a(lmlssible. The rate of stipend in all cases 
will be fixed by the Railway Board. 

Medical Examination.—An apprentice will 
be required to pass such medical examina-
tion as regards his physical fitness as may 
be prescribed by the General Manager. 

Agreemcnt.—lie will have to enter into an 
agreement which should inter alia embody 
the following important conditions. The 
parent or guardian of the candidate should 
also be one of the parties to the agree-
mCflt. 

(a) The period of apprenticeship. 

The amount of the secutity deposit if 
any. 

The trade or trades in which he will 
be required to undergo trainin 
Circumstances in which arcemnt can 
be tcrminated by the administration, 
e.g., physical unfitness, miscondtxctj 
failure to qualify in any prescribed test 
etc. 

(c) The forfeitàre of the security 
if any, and recovery of the ccc1 ' c 
training at the discrcfio 	c 	tvi 
administration in the event of sc;z' 
of the terms of the agrccrneat 
apprentice. 

(f) No guarantee or promis of me 
ment on completion of apprcncecii 

(iv) Trade Apprentices in designatgd tri 
appointed in Railway workshop! 'riii 
be governed by the Orovisiom at 
Apprentices Act, 1961 and Rui 
administrative instru 

'
ctions,  issued tYcr 

under from tinie to time. 

Recognised Educational and other Qnzii&. 
tions for technical and non-technicaL catcgoriei 	x* 
iniicated against each category. 

1. TRANSPORTATION (TIM FF1C) DEPATJ-
MENT 

(I) STATION MASTERS 

(1) The vacancies in the category. of As-
tant Station Master in scale Rs. 1200-2040 si1 
tilled as under :- 

(1) 50% by direct recruitment thrn-t 
Railway Recruitment Boards; 

(ii) 25% by promotion through selection S.xrn 
atnongst signallers; 

(iii) 25% by promotion, through selcctioa fiern 
amongst Switchmen failing which b 
men, Cabinnien only against the first 10 
of the vacancies; shortfall, if, any, ap 
the remaining 15% vacancies to be 
to dircct recruitment vacancies. 

[E(NG)I-74/PM1-15 dated 20.14975j. 

(2) Qualifications etc. for direct recruitnint 
as un(Jer 

(1) Educational : A University dce or 
• 	equivalent. Diploma in Rail Transpo. sad 
• Management from the lnstitutn. cti: Ei.al 

Transport will be an additional dr} 
qrnlilIcation. 
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OFFICE OF THE 
c&nr.. t,rwca (p) 
MAL 	 4: WT 1-11.' 

Dated;IWO  - 2001 

ro  

Sub:- Redeployment of Coach.Attondont Stc 
Rof:wDIl14(p)ApDJs letter No.E/41/27(T)(ornrnl/ 

(Th 	 APPt-'ll dated 27-62001. 

was*decidod vidothis office letter of oon nutnborct,atod 3/4-2001 that the surplus coach attendant 
• 	7 

 
may bc.absorbc 	nrccategios aftor judging the sui- 

/ • 

	

	 tability test on the basis.of viva'voco whero,inimum 
•Bducational qua1ifcation is ClasVU1 agàJrt 

direct recruitment of TC in scale Rs. 3540-jC)/- Lu as 
oflo time OXCOPiOi1 . 

.DRM(P)APDJ vide their letter numoer under reference 
Kas sought the following clarification. ; 	:.. 

Cl) 	whether PER is to be maintaiod hilàtsdrbjg / 
the.. &uplus 	s,.gint..tne vacancies of, DIR, 

 • 	

• quota in rd cadre. -- 	 '••, 

(2) 	Whether anticipatd vacancies in ic cdro wi l l 
• 	be taken into accounts if so as towhat extont. 

,It is c1arf1od hat:  

(.L) (PbR is required to N maintained intorms of 
item No.U, f I ayBoards lbttorNo9F.' 
(SCT)I/49/5(2)dati i-6-97(thij.ial introduction 
ofPR). 	 •.•r 

(2) 	Yes, anticipated vacancios .t be takeO Wbile 
calculating the ac vancios, s par rlQ as it is 
followed. tcLç Dqota. 

 

L 

Necessary adtibn my pleas bo taken 4qjc .o tngly 	I pd a compliancó eort omt to the 	rs.Offico"t the 
earliest. 	-• 	 • 

1, 

.•. 	 ci 
;:. Dy.ChiQf .rsonnolOfficer(HQ) 

for Genral Mnaqor ("M13. 
•-•,. 

,••I.- 
(k 	 - 	 ______ 

Copy to: 

oaM)/KIa,LiG,rsK. 

for General man anar jMLG. 
•,t_•.  - - 	 -.•-- - 

il ,• 	
•i' 

• 	**j**44• 	.c• 	. 	 . .. ..... ... .

• 	 4 
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NORTHERN RAILWAY 

Head Quarters Office 

	

. 	

Borcda House New Delhi. 

Date: 13/14-10_99 

To  
All DRMs Delhi etd.RlYs LhO,ALD, 

Sub;- Re-Deployment of Coach Attendants and Asstt. 
Guards as TC & Goods Guards respectively. 

This issue of re-deployment of surplus Coich Attendants 
and Asstt. Guards was raised by t4R;& vi1e Ajenia Iteii No.42/99 
& it was discussed in the P.N.M. held on 14.9.99. The Cnion 
suggested that the surplus Coach Attendants and Asstt. Guards 
should be re-deployed as T.C. and Goods Guards against the 
direct recruitment quota in these categories as One Time Exem- ption. 

After detaile3 discussions, it was decided that the surplus 
Coach aftertdants and Asstt. Guards may be absorbed in alterna 
tive categories as given below. This is in addition to the 
present action already resorted to by the Division for absobing 
surplus Coach Attendant and Asstt. Guards and is permitted as 
only one time exemption after adjudging suitability on the 
basis of a Written Examination. 

Coach Attandants Gr. 	.2550-3540(1Rp) & 
Coach Attendant Gr. 	Rs.265O_4000(pSRp) 

may be absorbed against the direct recruitment quota vacancies 
of Ticket Collector crade R.3050-4590(Rsip). 

Asstt,; Guard Rg, 3050-4090 (RSRP) & 
Asstt: Guard Rs. 4000-6000 (RSPP). 

may be absorbed against direct recruitment quota vacancies of 
Guard (Goods) Grade .4500-7000 (RSRP). 

As requested that action be taken by the Divn. acco±ingly 
and compth nce 'Report sent to t Hd.Qrs. Office the earliest. 

COL)Y for information & N/action to. 	Sd/-Sharda Mathur 
CCM,COM,CPTN.II, CCM(G) 	 for General ?'nager(P) 

U. R. N. Ti. 
UTTARIYA RAILAY:t4Azb00R uIow 

166/2 PANCHIM ROAD, 
NEW DELHI. 

No..ML/134/9/325 	 Dated'1.10,g 
1. Copy M the above is forwarded to :- 
2 	1) All the Central Office exeJ:s, L .R.M.Unjon. 

All the Branch Secretaries, URI. 
All the Divisional Secretrjes, URt1L. 	/ 

( P.. SHARMA ) 
GEIChAL, SECkETARY. /1 

I 

I 



OFETCS OF TF 
Au MtQR: (p). 
'iQ 	'. 

TO 
'Al]. Head of the 	 ' 

• 	All 1XMs, r.PO' s, ripo t 81 	 '• 

:YU 	ECC&)D'S, NIJQ 	 ' 4 1 

• ..:;GS/NMUNRU 	tT&: 	•• 
- LP'OICEJG- 

Sub: 1l ndia /&J2 Railway Empl'ces 
-- 	 sSccjatjon arxl All India OtC Railway 

Eitloyees ederatjon/Assocjat4o!. 
Jurisdiction of their activities 

S.'.. 

j.  

A cy of lza , ilway Boards leer No. 97()/ 
1/22/12 dated"11/0/99 on the above 'mentioned Subject is 
forwarc,d herewith for information gujdriee arid r.essary atior 
pie ase C,py of tioard' s tether No. 96(SCT) 1/71/5 dated 23/8/7 

• • .' 'asreferred to in their 'present letter' • 	
o&c 1 	 'l9/l]j98, 

• 	 ''.. 	..' 	 ' 	•. 	for GEtL.. 4tA 	() 
• 

	

	' (Copy of. Board.t $ letter Noi 7(SCT)/I/22 dad  

Sub: As above 

Iur1ng the tenth netjrig of 'Participation of aii 
Employees in Management (IRM)group at apex level on C/6/lc 
in Raj Dhavan, oe of the members stated as tirider• 

OBC and SC/ST Associations being we]. fare is 
sho:uld cnf1ri 	 i-, 4-1 	 • • 	 - 

- 

Ag  7- 
NOW/éSv/AssrJpti 

	

_•• 	 t.ivir.es  aria riot 
over.ste) to trade union Ctjvitjves. .'Necessary clartfjcatj 
needcd to be issued 

In 	nnectjon;atttjonjs drawn. to p'z 1() 
of Board's letter Np. 96-E(SCT)I/71/5 dated 2C/C3/c7,  
Specifically lays down that the byelaws of ODO Zssoc &don 
not allow its 	fice.-bearers to indulge ir Trade Urio'x 2 c,t+ The same prindiple is already applica'le to /T !t' - r - -r_ .i 	L 	,-i , 	 ' 	 4.' 	L. 	•i_i_ J_ • g_•. 	' ' ç 4 	 ' jS L1erIre1eLaie. 	G 0. 	-rers o.. 

• 	 : 

• weltare activitiers (:)nl and nOt j i1ae act. T1C1CS!• £T1e ppropri'ate 
may ple ;is i'e eisured ' 	• 

"S.... 	 i Pr L. aj', 
:ctiv Dir' or, - 	. 	 • 	
(i'ev) 
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Office nf the 

Ooucrni M4gcr(P) 
M&1iioaGwahai.11 

	

No.E/210/46 Pt.1U (T) Coinpil. ( Loos.o) 	 d*cd3\ /01/02 
To, 

&th: R. depioyinoai ofxp Ck 

ReV: I)GSFEtj,yy1 Iccr No,EU/iR/ApfJ.J xpd 19-12-200 . 
2) GsRp.4o'1 leU*No. MUIC/5/O2 44d 2301120i2. 

Yow aftUdOD is ut.d to this Office lattør ofovu Ll31Ubcs daLd 26QT-2001 nod 04-12-2001 whsroin it Wlsidmated th*thà MWA80 nfrcrpint is not permIhie 
ia abstacc o(dc.quatc numba- of 013C caodidazg. 

The thove iuc WOO fw*b umne4 in refrrucc to OStNFPEU/FN() & 
3S/NFRMWpNO'5 loner dcr reference and it hms bem fi1*r doidd frj (J7L(J asuriicr:- 

• 	 . 	
• .•.4I 	..*t 4  Quci-tioi of 	 dcos not 	bti ezxiJ çusiory prp iifi May bo 

uota 	dog 	wd. 

Ncccsswy acioà ay plcasc'b 0 takca accdiniJy. • 

4 	j • • 	

)i1i,rt1')/I'dIJ3 

( 	: 	t 

) 	)/fGc 	•.' 	
.4. 	

: 

,2YThe Goieç&iJ S 	PUUjJO u 	 loar 	deed 
19122001. 	 • 	. 	• -I : 	 I 	. : .. 

a wrNo U///O2 dd 
23-01-02. 	 •• 	 • 

r'••, 	 •, 	 :t) 	: 
• 	 ' 	• 	

9 	.b 	 • 	 • 

•• 	•• 	 • 	 • 

'• 	
• 	 . 	

• 

	

• 	.JI 	 I  

••, 	••., 	. 	••. 	•• 
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N.F.RALLWA'. 

  

• Office ófIII 
S 	 Geneat Manager (P), 

No. E/201/46PtJfl(T) Comml.(Làoae). 	 Maligoon, dt3 .5i001. 

TO 
D 	 I  

00 

Sh h4epIpymg Of Cegç 	SI) C. 

The —, of tployment of swpü Coach Attendant a iIèed by 
N N FLM.0 & 2 R..E U. vide item No 79/14(MU) & 84/I4EU)reepectwely 

The Union uggenied that eu 	Coach Afteñd t ioüid be redeployed at it 
agit threct recnfltment quota an the category of TC aa one time exception. After 
detailed & us$1011 and after-the \npproval of CCM it baa been decided that the 
eurphie Coach Attefidant may be d in TC categories. Thin 49 in tditiofl to 
the preinot action iroady resorted to b' the Division for ahsodn g  Omplue Coah 
Attendant as a nozin8l redeployment policy. The auitaIity. of 9wplue Coach 
Attendant is pónflhtid only otice. aftei adjudging their suitability on the basIl of 
'Iva-voce All the eurplus Coach Attendant with minimum educational 
ialificatioa of C1-VIfl(Eigbt)  may  be 	againt the ctitect reciiümnt 

vacancIes ofTC in grade R. 3540-4590/ccordiñ0y 

• 	It is tec$estetI that act on to be taken by Division accordionjy and 
oonllanc. repàt seni to the HQ'i oflice at the earliest. 

Copy to: 1. CCMIMLCI. 

J. 
2. COM/MI  

SJN.P.LtUJPNO. 
4. GSJN.P.LE.UJPNO.v 
s. 	R,APDJLM(I 
6.DPOITSE 

(W1nb) 
Dy.chlef Peñóenel OfIk.rIHQ 

fèr G.irèl Ma*lgsr (P) 

[ 

(or Gonerit Manager (P). 
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OFFICE CFTI-IF 	 . . . : 	• 	• 	

D:VL.RLY.MAJ.GRL1. . 	. 

	

' 	

IT 
No 	1/2 ?(T)/con11;/4prl H 	 o' 04 2002 	4 I o, 	

: 
'-4 I if hI._, 

In 	

of GM(P/4LGS Letter No. F/2O1/5/ftJJl(T)/CoflrnI( 	
dt.3/4.05200 lt 	2 

h been thckfp to hold a suita,i1iiy tect fr th pEirpose of re
. depfoy,ne,it of surpIu : CA!; hvig nil; niun' 

dCtj0;,ç 
q uIjfjca tio of CIaSSVJ!I (Eight) hi the category or 

Tick€ Collector i sc R 3Q5ü on Um 
CcCptjo against the D 

Vir:flçç 
rT;nir1jnq PiR also. 	 - 

t. -:cordingjy 33 (Thii - y three) pos are fou 	avaflp 
raking into-account the-eisring 

aflricjj 
vcancips in the 1C cateoo, -

y in scale Rs.305.45901. against DR quot. the p;4rrQdf e - cJepJoymif of snrpl 	CA. 	 - 

The COmnai break up of lhe 33 pasts 
(DR quota) are UR 09, SC 06, ST 01 

ORC 1 ;Toaj 33) 	 '- 

ft i. 	
macic clear that after iuriqlnq th StIitl)II11 of onj 4 

	ak'-. 	0 

O-C St 1 dt i;r esen amongst the CA category, the actual 5h0 -  LfJ cf I C cat 	
)ry (DR qiota) will be filled up only ftei di 

	the pdi 	b 
the -Hon -1c CAT/GjaJiatj 	 sp c l 

encI h O.,A No. 35 of 2 I'02 f Th 	 --.. OtiiersJ 	 - 	

- : /frJJ/y 	Of 	i 	 ic darc, /s fixed on 

All the C6,"ch,-  Attergnnts [ nam 	c*•. - I 	'c'u: - r. 	ulrJ 	Prd & 
'ii1LCt d to 	polt to jji office on th 	

' trout 
They hou!d ako be aiisel to bri;; t. ir Th;:j 	ftcationj certificate (minimum 

W .  class VIII passed) fcr verificat;dn .& ths.0 	prcdur ft crt;;Hie (Class VI 
passe 	'Jl not he allid to appa'; i 
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This issues with the approval oitiie con pa:: 	il 	
0 

	

- 	---', - 
A <. -. 	0 	

•0• 
APO/l/i;)j 	

- P1 

- 	. 	S 	
For  

	

• 	' . 	. •• 	 I 	
Alipurdj 	Junction 	- Copy ic warded for Information td 	

r
:-  

1.. GM(P)/MLG 
2 DCM/APDJ 	 - 
3y Di\fI*:ecretary/NFREU/Ar5-S 

0 

 Con/encr/NFflMU/ApDj 
DIVI*CY!AISCTR/FAPDJ 	 - 	 .- 	

If DivLSecY/NrPOf3ç[,\/p,J 	

- 	: - . 7; CA to Sr.DPO/APDJ 	
. 5 •; 	- 

	

0 	

4 
IscIIo*_ ) (\ 3 

-. 	•! 	l* •  
5, 	

5 	•0 

*5 
0 	- 	 -- 
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r 	' . J"I0R4NDUM 	 .. 	DATED:20.OS,2002. 

I1IC 	isional result of thc.suitability test thr absoition of surplus CAs to the post of Ticket 
• Colie,,ctnra in scale Rs.3050-4590/- aaint DR quota held. on 19.04.2002 & 2204.2002,1s hereby 

piblished as under - 
Theraines of the successful candidats are, given below as per seniority. 

	

I 	 I' 	- 	- 	 - 	-, 

• 	
L. 	 L)Zil(3 & 	COn 	RSUk 

I 
	

NO. statini 
* 

• 2 	.' Ranjit f<r. !rahma 
(d.)cUcfl 	- 	__1_yJ_j5E'.c 

CA/APD IJR 	Passed 
•3 

• 
j.C..Mandal CA/APDJ SC 

_ 
Passed 

4. . Brãhma.nanda Sarkhel  CA/APDJ • 	UR 	• sscdT 
'.5 J.NDas • CA/APDJ' -SC Passedl :6 ThaniRamGoyjy 	.• 	. 

_ 
CA/APDJ ST 	Passed 

UR 	_j___Passed S  _IJ.LKanji1aF• 4CA/APDJ 
• 8• •_( Subodh Ch.Chakraborty /cA/APDJ UR Passed 

- 	1:9 H.C.Stitradhar 	• 	A CA/APDJ ' 	UR Passed 
L 10 1AJOY.KDUtta t cA/APDJ tOUR •.Passedj 
ftJj J Swp 	Kr.Chakraborty(D SCA/APDJ 

J_Pradip (r.Dey(l) 	. 	•• IPassecLj. CA/APDJ- i UR 
- 	l3 	. I<artick Ch.Dey 	• 	• A/APDj 1  

_ 
':UR Passed 	I 

Ram Su rnerSinqh . 	. 	• GA/APDJ , OC Passed 
,LLin C------- 

• LJn 
0 

Sc 	I Passed 

11 

• 	17 	• I o 	k-; 	V 	fl-.. • 1 	 • • S. . - -. 

	

:'' 	 IFIQ(JII rt. lUI 	 . 	Li/.UJ - 	utiL. 	iasseci 

The re4ulL hs:bcxn approvcdhy.ADrZM/APDJ on 1 05-2002 
• 11ie reñiiiiln vacancies of OBCs are kept iinflhi.d due. to non-finalization of petition 

bef&e the Ilbnab'hle CATICJIIY zse No.35of 2002. 

For DiYI.Riy.Ituagtr(P), 
A1urdwtr .Tuncti,ri 

coE!41,27rn:icoii'Ap-pt.n 	 - 	 L)ated:20.05.2002, S 

Copy forwwdéd for thformat.ion and neccs.srv action to:-. 
(jM(P)/MLG — in reference to his letter no E'201/46'ft 111(1) Comnil(Loose 
tU 314 05 2001 (ii 02 '002 & 06 02 2002 He is nitimatea thai out of the 33 posts (ag unst 
DR quota) taken into 'accbun fj suiahility. test I: ihsorption of-  swpius CAs to the post 
ofricke.t Co11et&, but•:result of only 17 post could -bpublished keeping'.14 013C post. 
(DR quota)uifii1ed subjcL to the finalizaiim of petition flied before the Hon'bk 

• 	CATKFW case. 	andalso ()2 posts.'pfSC cornrnuniEy are kept unfilled in 
iew of,  pro1one sickness under Rly.Doctor. -: 
DcM/APDJ 	S 	 S 	•. • 

• 3) CTTI/IC/APDJ 	 • • 	 • 
$taftcbnccrned 	

' 

S 	,• 	 0 	 ForThvlJ y. Man agcr(P) 1  • 	• 	• 	' 	 S 	• 	
S 	 rd 	r Junction, 

fSiO2O52OJ 

/ 


